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3. Contempt Totition No /
4. Roview Application No, . l' /
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29.11.2007 Heard Mr.S.Sarma, learned counsel
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g for the Applicant. Mr.G.Baishyq, learned Sr.
C.G.S.C. represented the Respondents.

§
The Applicant, while holding the post

@ of Deputy Controller.of Defence Accounts

bin the c')ff_itie of the Controller of Defence

- Acckoun'rs , Guwahati , was fransferred to

NS 0CDA, Patna vide transfer order dated

} 02.11.2007. Applicant  submitted  his

|

brepresenioﬁon against his transfer order

' dated 02.11.2007 which was rejected by

R Q’rhe Respondents vide its order dated
77} 26.11.2007. Hence this application.
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i Leamned counsel for the Applicant
{ has drawn my attention to the Rule 373 of
! the Defence Accounts Department Ofﬁce,
i Manual Part-l which says that a person
} above 54 years of age will not normatly be
| subjected to transfer. The Applicant
| claimed that he has been transferred out
g " Contd....
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.c'zt fhe age of 58 yecrs ond had
comp!eted onIy 2 years and 5 months in
"Guwohah whereos 'rhe Respondem No.4,

vclmo§f‘ 5 years ‘in_ Gpwqho’n hcs been

retained here (at Guwdhati).

- Issue nofice to explain the matter,
. returnable by six weeks.

- cal tfhié, matter on 18.01.2008.

In case, the Apphccn‘f has. not been
‘relaeved he shall be ollowed to conhnue in
the station fill the next date or thg of.——~

_wnﬂen stotement whlchever is earlier.

| (Khushiram):
Member (A)'

B

~ Written stafemenf is fi led in Cour’r todcy
aﬁer serving a copy on - Mr K.Das, leomed

:‘rw

- counsel appearing for the Appincqn't

..*

MrH. K.Dos seeks a shorf c:djoummen'r to

L . obtain instruction from the Appllcanfl to-file a

rejomder from the Apprconf He fuﬁher seeks
adjoummeni il 2201 .2008.

‘ :’ - : . C "
Call this -maﬁerr,pﬁ 22.0'1 2008 ‘for findl: .

e s g v
disposal of this case. Interim order diong the.

Applicant to continue. at. Guwahcm office shall ./
remain in force il 22,01 2008. |

Member (A} Vice Chairman
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- 22.01 .2068 Heard Mr S. Sarma, learned Counse}
appearmg for the Applicant and Mr G.

T R T I

. o Balshya, learned Sr. Standing Counsel for
A it .

t Q\ . QQ'\"\;’L‘G '
i ; M : ~ Call this matter on 29.01.2008. The
N interim order, which was till today, will

continue till 29.01.2008.

the Union of India, in part.
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77
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Heard Mr. S.Sarma, learned

counsel appearing for the Applicant and

Mr G.Baishya, learned Sr. Standing
counsel and appearing for the
Respondcnts..
Hearing concluded. Order
reserved.
ushiram (M.R.Mohanty)
Member(A) Vice-Chairman

Judgment pronounced in open

separate  sheets.

] Apphcaltﬁon:is dismissed.
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(M. R. Mohanty)
Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 297 /2007

DATE OF DECISION : 01-02-2008

Sri Prasanta Ranjan Biswas S ,

N peerrreeeennn rreeraens Applicant/s

Mr S. Sarma, H. K. Das : B
eeerreeen ' ......Advocate for the

Applicant/s
-Versus -
Union of India & Ors.
P RN reenerenennas ....:....Respondent/s
Mr G. Baishya, Sr. C.G.S.C
........................................... resnseanssasesnsessssnsenessns . Advocate for the
: ' : Respondent/s

CORAM
THE HON’BLE MR_ MANORANJAN MOHANTY, VICE CHAIRMAN
'THE HON’BLE MR KHUSi—IIRAM, ADMINIS’I‘RA’I‘NE MEMBER .
- 1. Whether reporters of local newspapers may be allowed to see
the judgment ? X o )cs/ No “".‘
2. Whether to be referred to the Reporter or not ? -_Yes/No |

3.  Whether their Lordships wish to see the fair copjf of the
judgment ?




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI. BENCH
Original Application No. 297/2007.
" Date of Order : This the 1st Day of February, 2008,
THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER
Sri Prasanta Ranjan Biswas
Slo Late R.R. Biswas
Presently residing at Patharkuchi Road,
Nabodaya Nagar, House No.17, Basistha,
Guwahati-29. 4 ' . wev....Applicant
By Advocate Shri S.Sarma, H.K.Das.
Versus -

1.  Union of India represented by

the Secretary to the Govt. of India,

Ministry of Defence, South Block,

New Delhi-1.

2. The Coﬁtroller General of Defence Accounts,
- West Block-V. R.K Puram, New Delki-110066.

3. The Controller of Defence Accounts, |

Udayan Bihar, Narengi,
. Guwahati — 781171.

4, Sri G.C.Dutta, .
Assistant Controller of Defence Accounts,
Controller of Defence Accounts, '
Udayan Bihar, Narengi, :
‘Guwahati — 781171. ........Respondents

By Mr G Baishya, Sr.C.G.S.C
ORDER

KHUSHIRAM (MEMBER-A)

The Applicant, presently posted as Deputy Controller of

Defence Accounts in the office of the Controller of Defence Accounts at

Z—
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Guwahati, has been transferred as PAO (ORs) PRC, Ramgarh (under
Controller of Defence Accounts, Patna) vide order dated 02.11.2007. He
had filed representation against the said transfer order stating that he
has been in CDA Guwahati since May 2005 and that he will be retiring
on 30.09.2009. He has daughter of marriageable' age and has some
personal problems. His representation was considered by' the

Respondents but the same could not be acceded to and was rejected on

126.11.2007. The rejection letter issued by the Respondents also desired

to know as to whether the Applicant would like his wife (who is also
working in CDA, Guwahati) to be transferred to a close by station
under CDA/Patna. Aggrieved by this decision, he has filed this Original
Application under Section 19 of the Administrative Tribunals Act, 1985
reiterating the personal problems and the fact that he will be retiring
in next two years.

2. The Respondents have filed written statement stating i:hat
the fresh recruitments of employees/Officers in the organization is not
commensurate with the superannuation. Keeping in view the existing
depleted strength of the establishment in the Defence Accounts
Department and the commitment of the Respondents to the Armed
Forces, the Respondents do post the employees rationally as per
request of the employees as well as on administrative contingencies.
While posting the employees, the interest of the Armed Forces has to be
kept above the individual interest. It has also been stated that
“normally the Court has no jurisdiction to interfere with the order of

transfer” and even High Court is “not justified in extending its

A



A

jurisdiction under Article 226 of the Constitution of India in a matter
where, on the face of it, no injustice was caused.” In the Written
statement they have cited the case of Abani Kanta Ray vs. State of
Orissa (reported in 4 (Supp.) SCC 169/1996 Lab IC 982), wherein it was
held that “it is settled law that a transfer which is an incident of service
is not be interfered with by the Courts unless it is shown to be clearly
arbitrary or vitiated by mala ﬁdes or infraction of any professed norm
or principle governing the transfer.” Besides other citations it has been
reiterated that tranéfer is a part of the service conditions of an
employee which shoﬂd not be interfered with ordinarily by a court of
law (High Court in exercise of its discretionary jurisdiétion under
Article 226) unless the Court finds that either the order is mala fide or
that the service rules prohibit such transfer or that the authorities who
issued the orders were not competent to pass the orders. It has also
been stated that the Applicant has completed 2 years 6 months at
Guwahati as on 19.11.2007 and he was transferred on administrative
ground in the interest of public service. The contentions regarding the
case of another Assistant Controller, it has beén stated that Shrl
* G.C.Dutta, Assistant Controller of Defence Accounts has been in
Guwahati since 19.05.2005. The Respondents have taken care by
asking the Applicant whether he would like to transfer his wife to a
nearby place of his posting to minimize the problem that he is likely to
face. It has been stated that “it is not always possible to accede to the
request of the Applicant.” The Applicant was appointed as temporary

UDC on 31.03.1971 and was posted to Silchar, the nearest office

g
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available from his home town. Since his recruitment, the Applicant has
- remained in the North East Region including Bhutan .Only except for a

- period of over nine monthsﬁihe Applicant has been allowed to remain

in North East Region throughout his career; which includes 12 years 4

| ‘months stay at Guwahati in three spells, though the Applicant is

having all India transfer liability. On his promotion from Accounts

-‘Oﬂ'ioer to Assistant Controller of Defence Accounts the Applicant is

senior most amongst the time scale officers posted at Guwahati.

3. Heard Mr S.Sarma, learned counsel appearing for the

| Applicant and Mr G.Baishya, learned Sr. standing counsel for the

. Respondents.

Mr Sarma, learned oduhsel appearing for .the App]icant
reiterated the 'cdhtentions raised in the' Original Applicatihn and citedv
the 407 Swamy’s CL Digest 1996/2 decided by the Cehtral
Administrative Tribunal, Patna Bench in O.A. No 311/1995 on
18 07.1996, (L S.B.P Verma vs. Umon of India & Ors.), wherein it was
held when the rule speclﬁca]ly states that persons above 54 years wﬂl'
not genet'aﬂy be transfe'rfed, it has to be obéerved, m spite of th9 fact it
is a guideline, as other provisions in the Manual have statﬁtory -

provision.” The other citations submitted by the learned counsel is

- Virender S. Hooda and others vs. State of Haryana & another, reported

in (1999) 3 SCC 696. The facts of this citation are different from the
instant O.A.'thohgh regarding policy decision it was held ‘is binding, if

hot, contrary to the rules.

P
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Mr G.Baishya, learned Sr.Standing counsel appearing for
the Respondents submitted that the Applicant has already spent a
large part of his service in North East Region. He also reiterated that
guidelines regarding not to transfer persons above 54 years is not
statutory in nature and it is only a guideline and this cannot be
implemented at the cost of the public service. He also cited the case of
Kalyan Kr. Sarkar vs. Alok Kanti Paul Choudhury & Ors, reported in
2006 (3) GLT 624, regard:ihg transfer matters, wherein it was held that
“Office memorandum being merely guidelines, are not enforceable in
law and no right can be claimed on such guidelines’ and “merely
because the minister of another department is approached by any
person, who in turn may have requested the minister of the concerned
department to look into the matter, that ipso facto will not constitute
malafide, as the minister is the peoples’ representative. He also cited
the Apex Court decision in the case of S.C.Saxena vs. Union of India &
others, reported in (2006) 9 SCC 583, wherein it was held that “a
Government servant cannot disobey a transfer order by not reporting at
the place of posting and then go to a court to ventilate his grievances. It
is his duty to first report for work where he is transferred and make a
representation as to whaf may be his personal problems. This tendency
of not reporting at the place of posting and indulging in litigation needs
to be curbed.”

- 4, We have considered the rival contentions of learned counsels

of both the parties and perused the materials placed on record. We are

of the opinion that the guidelines regarding not to transfer a
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region and his present posting to Ramgarh (Patna) is not very far from

‘considerably asked the Applicant ﬁvhether he is willing to get transfer

Gov‘ernment servant above the age of 54 years is not statutory in

nature. It is only a guideline. No employee can stay in a partlcu.lar
IL‘, & shaddy
station of his choice to the detriment of exigencies of public semoelthe |

'employer can make. The Applicant has largely been posted to the

WA advnost™ :
N.E Reglon throughout his service career and/_\never posted out of this !

N.E Region,.which cannot be questioned. The Respondents also very.

of his wife to a nearby place of his new place of posting. No mala ﬁde "
has been made out by the Applicant against the Respondents..
5. - Therefore, there is absolutely no merit in this
application; which deserves to be dismissed. The Original Application |
is,as a consequenoev, hereby dismissed without any order as to costs.
- o 7
' . 3 »f
M«J\f——l—e\-g—» . \O—}\&Z/ | 1‘“
" (KHUSHIRAM) MANOKANJAN MOHANTY)
ADMINISTRATIVE MEMBER ~ VICE CHATRMAN ‘

o 1
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI RENCH

Title of the case ' 0.0, No.;.l.cj.?f.of 287
RETWEEN

Sri Prasanta Ranjan Riswas ce ek e ﬁpplidént
AND ‘

Union of India % ors msarssunws REspondents

SYNOPS IS

-’

The applicant is presently hciding the post of
Deputy Controller of Defence Aécaunts and pésted at the
office of the Controller of Defence Accounts, Guwahati. The
applicant in his service tenuré served in .ail the. hafd
stations in the North Eastern Region (NER) but his' cage of
choice plaée of posting is yvet to be consid;red‘ by the
éespondents. The applicanﬁ who is 38 years of age and
standing gt thé fag end of his service career and also
suffering from Chronic - Bronchial Asthma expressed his
unwillingness to join in the transferred place of posting by
submitting a representation. The representation filed by  the
.applicant for his retention in his present/choice place of
posting has ;been rejected by a cryptic and non speaking
order dated 26.11.2067. The applicaﬁt in such a situation

has come under the protective hands af the Hon'ble Tribunal

seeking redressal of his grievances.

'Hence, this -application.
16
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL .
. - N . ) ) . i ’ : . /
BUWAHATI EENCH.
Title of the case . s 0:A. No;..ggfjtjf.; of 2037
Hetween
Ghri Prasanta Ranjan. Biswas  «.c...:i.... Applicant. ‘
AND ’
Union. of India & ors. - ;,,..,,,?H{.a Resbon&ents.
9
v I : | ) |
. LIST OF DATES. 4
A1) ﬁ2,41;2ﬁ97~*-i— Chpy af ﬁhe:tranSTEP‘mrdar_(ﬁnnexure*lf. }
’ L ’
. ) : _ S . \ ¥
(2) #6.11.20@7--~—— Copy of the representation (Annexure-2) - E

(3) 26.11.2a87

[y

‘Impugned order ﬁéfUSing to accéde to

s T

the prayer of‘reténtion'(Annexure—S)

]

(4) 26.11.2087—~F~- Tmpugned order to relieve duties w.e.f.

(5

eI

rem e b b e

. . B ,
E6.11.20667. (Anhexure— 4).

Copied af Medical prescription dated

2(.16.67 etc. (Annexure=5 Colly).

#3096 25 U 2 MKW

17
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BEFUORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI RENCH

Title of the case : 0.8, No..;%gi...of 2037

BETWEEN

Sri Prasanta Ranjan Biswas crrssannea Applicant

Union of India &% ors saensensss Respondents

I N_D E X

51 .No. | Particulars Page No.
1. Application 1 to 13
2. Verification 14

3. Annexure—1 15— 18
4, ' Annexure=2 ta4 — 20
9. Annexure—3 ) 2l

b. Annexure—4 ' 22

7. Annexure-H(Colly) 272 — 2

********************************-K-*************************

Filed by : &P Regn.No.

/.
File :D:\private\Prasanta Date p2g- 1y
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EEFORE THE CENTRAL QDMINIQTRA;;GE‘Tﬁiﬁg
BUWAHATI BENCH

{An application under section 19-0f the Cehtral

Administrative Tribunal Act.198%)

]

O.ANo. .,,...E%Z,;,n of "PEE7

BETWEEN

Sri Prasanta Ranjan Riswas. -
s/0 Late R.R. Riswas.
Presently residing at Patharkuchi Road,
Nobodoy Nagar, House No.17, Basistha,

- AND -

’

i. Union of Indis represented by
the Secretary to the Govi. of India
Ministry of Defence, South Elock,
"New Delhi:dl

. &
S
2. The Gaﬁtrmller Beneral of Defence Accounts

West Biock~¥. R.E. Puram, New Delhi— 116366,

3. The Controller of Defence Accounts,
Udayan BRihar, Narengi, -
Guwahati- 781171,

4. Gri G.C. Dutta
© Agsiglant Controllev " of D efiences Agcounts,
Contrallier of Defence Accounts,
Udayan Rihar, Narengi, -
Guwahati—- 781171

sersna-nenss ReEspondents

2 B ¥ @ r ®zor &ppli(’:am‘t



DETAILS OF THE APPLICATION ?\““\\\\\\.

1. THE PARTICULARS ABAINST WHICH THIS APPLICATION IS MADE:

v

Th@ appllcant in th1s prnsent Or:g1nal App11cat10n

is aggr1eved by thp lmpugned order dated 26. 11 ﬁ? by which
Ja. : ’ . . T
his prayer ’for“ mod1f1cat10n/alterat10n af the mrder: of
. ! . i .

transfer- J?ed 2 11.2867 has been Peaected.\ The' appliéant‘
through thxs appllcatxon haq aiso asqatled the 1egal1ty Jéﬁd,
valldzty nf arder o f transfer dated 2. 11.29&7 along wlth the

:consequentaal order of relieve dated 26.11.47.

i
L

2. LIMITATION:

The:apﬁiigant declares that the iﬁstént,épplidation?has
been filed within the limitation period prescribed under
section 21 ‘Gf the Central Administrative Tribunal Act.1985.

Cy

3. JURISDICYION: e -

-

L

!‘TTHQ-Vaﬁﬁlicéﬁt further declares that the suhject

matter of the case . is withim jthe jurisdiction of the
Administrative Tribunal.

4. FACTS OF THE CASE: -

4.4. That Ctheé app11cant is & cmtxaen af Indla as bauﬁﬁ
he i=. entltled ta thp rights. protectlons and pr1v119g95 .35'
'guaranteed undér the;con tltut:an ‘of Indza and 1awE fgamed

thereunder. .

N
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4.2. That the applicant is presently hélding the post
cf Deputy Controller of Defence Accounts and posted at the
affice of the Controller of Defence Accounts, Guwahati. The
applicant befmre- parting to the issue directly, begs to

place the brief particulars of his service career.

On 31.3.19271 the applicant entered vintm the
services of the Defence Accounts Department which was
followed by his promotion on 8.11.1994 as Accounts Officer.
By dint of his sincere, dedicated and outstanding
satisfactory service the Fespondents on 15.12.2883 promoted

him to the rank of Indian Defence Accounts Service.

Since the service particulars of the applicant are
not in dispute, the applicant craves leave of this Hon'ble
Court to place on record the relevant documents at the time

of hearing -of the case.

4.3, . That the applicaent begs to state that he is =a
permanent resident of Hailakandi {(Assam) and during his
service tenure he had occasions te serve al]l most all  the
hard stations located at North Eastern Region (NER). It will

not be out of place to mention here that during hi

]

extensive sincere service career he obeyed/ carried out all
such orders of transfer dgnoring the difficulties and
hurdles prevailing at that point of time. The applicant also

had occasion to serve for about an year in Bhutan (Dantak).

o
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For

better appreciation of the factual aspect

-

matter the applicant'ﬁegs to place a btabular chart showing

various spells of his service career as under:

4

POST HELD OFFICE/STATION FROM._ 0

Auditor UAGE Silchar 31.3.71% SB.6.72
Auditor UA BSO Silchar 1.7.72 26.,11.72
Auditor LAD 222 AROD 21.11.72  25.2.74
Audi tor A GE Eorjar 4.3.74 16.4.77 -
Audi tor LAD 222 ABOD 25.4.77 36.11.77
. Auditor _ AD(P) Dantak b5.12.77 11.9.78
Auditor SLA #SD Missamari 15.9.78 16.5.860
Auditor . UA BGE Missamari 16.5.8@v 1¢.4,82
Auditor UA GE 586 EP \3.4.82 4.9.82
Audi tor UA GE Missamari 4.9.82 18.1.84
Auditor SLA FSD Missamari 1.2.84 16,84
CAuditor/80(A)  Main foice, CD@

/AAD Guwahati . 2.11.84 36.9.89
AAD SLA SD Dimapur ;19.1&.89 1.2.93
" AAD AQ 15 ERTF 2.2.93 .11.94
A0 LAO(A) Silchar 8.11.94 15.7.688
A AD(P) Setuk .7 . 2668 L1263
ACDA ARD Shillong 15.12.03

4.4, That the applicant’ begs fn state thet in his

present place of posting, by now he has completed only about

2 years % months of service and there are officers belonging

to the same rank and cadre whe have been serving in their

héme stations even more than 9 years continuously. The

4
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épplicant wha is at theiverge af his retirement was O &er
the bonafide imprééﬁimn that t4i11 the end of hié service
i.e. 5H3.9.2008%9 he will he allowed to continue in his present
place of posting without ény transfer but surprisingly
encugh  the respondents without talking into cmmﬁid%ratiun
thm§@<aspecﬁﬁ of the matter issued the impugned order dated
2.11.2087 transferring him from CDA, @u@ahati to PAO (ORs)
PRC, Ramgarh.

A copy of the transfer order déted

2.11.2487 is annexed herewith and

marked as Annexure— 1.

” .

4.0, Tﬁat the applicant begs to state that through the
impugneﬁ' éﬁd@r the reammndents have issued the promotion
orders of the existing SQHgmr éccmuntﬁ Officer, Gr, B tm.thé
Cadre of Indian Defence ﬁgcmunts Gervice in Jr. Time Scale
of pay on regular basis and Qrderé of posting have also been
macde accordingly by the said order. The private respondent
8ri G.C. ﬁutta serving as Senior Accounts Officer got his
promeotion  to the Cadre of Iﬁdiam NDefence Accounts SHervice
( JTS) by the same impugned order and he has been given the
posting in plsace mf the applicant though he is much junior
to the applicant in all re%pect; It is pertinent to mention
here that said Sri bDutta had mccagiqnjta serve in  CDA,
Buwshati for lang sp@ilﬁ but the respondents instead of
paﬁting Frim in éamgarh poasted the applicant who is on  the

fag end of his service career., The afficial respondents

~could have retained the service of the applicent in- his

present place of posting and allowed him to continue  ©ill

Ris retirement by transferring the private respondent or any

-

3



other officials within the same rank who by now Pave

I

completed more than 3 yvears of service. '
4ol That the 'applicant begs to state that his wife

émtn f. Bicwas is presently serving as Accounts Officer in
the office of the Controller of Defeﬁce Qccmunts; ﬁ&wahati
along -with her huﬂbamdr.The applicant  and his wife is
pf@ﬁently regiding{a% Guwahati and in fact in the year 1984-
87 availing the benefit of quuaa Bmi}déng deanﬁe he
'cmmﬁtfucﬁed his house at Guwahati. The son of the aﬁplimént
is prmseﬂﬁjy Etudy;;g at an outstation educationsl institute
énd"ﬁhere ig none to look them gafter. It is therefore the
applicant 'iﬁdicating his health.condition a&s well as- the
3fmre%éidvfactﬁ_preferred a Pépﬁ&ﬁ@nfaéimﬁ to the authority
concern praying for consideration of his case, With a
further rider to post him,.if u%most»meceﬁééry, to a3 station
mear&y station to his home town which h@ p1acea as bne of

him choice place of posting.

A copy of the éaid representation

dated 6.11.2887 is annexed .herewith

and marked aﬁ'ﬁnnemﬁre~ 2.
4.7, That‘ -thé applicant begs to state that, the
respondents on receipt of the ﬁepremﬁntéfimn-datmd &.ll.é?v
issued “impugned order dated 26.11.720807 refusing to acceded
to  the prayer made by him towards change of station @ of
posting as well as retention at.@umaﬁatim The reSpmnmentﬁ.mn
the same day Eave also issued anéthér urder dated ﬁé.il;zﬁﬁ7

relieving the applicant w.e.f. 3@.11.20867.




'

. . ® Tqr
Copies "of the two 1mpug d brdwr

dated 26.11.87 are annexed heremlﬁh»

’

4 N .
and marked as Anpexure-3 & 4.

4.8, " That _the. applicant begs to state that in . the

impugned order da%ed 26.11.2a67 (Annevure—S),  the

Peepcndents have also indicated the fact that 1f the ‘wife of

the appllcaﬂt is m;llng to be transferred to nearby -station

of .Ramgarh, th may apply for thp SAMe . Howpver, the said

impugned  order dnesn t indicate any reason as to “why his

reguest ‘fof5 retention at Buwahati or‘his‘transfer to - any

nearby station to Guwahati has not been considered.

a

4.9, - That the'applicant begs‘tm state that the impugned

order dated '26.11.29ﬁ7 doesnot indicate the reasons . for .

refusal of hlE prayer for retentxon at Gumahatl as well as

for transfer‘”to‘ & nedrby statian of Guwahati. ® The said

impugned “order is a non- speaking one and the same d@picts.

totsl non applzcatlon of mind by the respondents. ﬁpart\frnm
that the mrder ha beeh issued by an authority subbrdinate
to the authmrity to whom the_répresentation was made. From
the above fact situatian it can safely he presﬁmeﬁ-that the

impugned order has been issued without there being any

’

public interest nor same has been issued in thé nigéncie§

of’ 59rV1ce.'In fact same has been 1ssued only with the sole

purpose to mcrommndate the pr1vate reqpondent, in mhosp case

order of tranvfer tm other region has been canceled tm:ce.

‘

The applicant craves leave of this Hon'ble  Court

for an - appropriate direction  towards 'phe official

respondents to place on record the two transfer orders
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issued in , favour of the private respondent which were
’ / ’
subsequently canceled.

4.1é. ( That the applicant begs ta state that as .
stated above he is ét‘thé verge of ;étirement and as per the
Q#rious oguidelines issuéd in this regard the aforesaid
impugned transfer order as well as the caﬁsequential two
impugned orders dated 26.11.2637 are liable to  be
interfered with by this Hon'ble.Tribunal. The applicant who
is = fast approaching his retirement and talking " into
consideration of his ége i.e 38 year, the respondents ought
not to have issued the order of transfer. The official
service manual ((OM Pt-I) Vol-1) Cléuse 373 clearly
indicates the restriction of issuance of orders of transfer
to émplmyees who attained the age of 54 years (naw revised
to Bé6 years) and taking into consideration such restriction
the office uf the CBDA, New Delhi iséued Sa& circular  on
transfer establishment .dated 18.8.2387 to streamline the
issue relating to transfer and posting. As per the saild
circular each station is reguired to QPEpare a roster of its
employees who have completed 4 years of 'servicé in =2
particular station and for the employees.mho have completed
96 years of age along with their choice place of posting. In
thé instant case admittedly no such details relating to the
applicant have been placed to the office of the CGDA, New
5e1hi and the guideliné dated 14.8.20687 has not been

followed while issuing the impugned orders and as such same

are liable to hbe set aside and quashed.

4,1%. That %he applicant begs fm state that the

applicant is suffering from Chronic Bronchial Asthma and is

8
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deeply in need-df reguléf Obsef§ationﬁ AL the wife of the

applicant ”is_‘seéving;in the office of thé Cmntrmllef of

Defence Accmmnts, Guwahati aﬁ‘aﬁ‘ﬁcmmﬁntantg in %ﬁat'case”ff

his tranﬁfgf i materialiﬁed, it would lead to further

cmmplicatiané in his heaiﬁh cmnditimn.éﬁvmell‘ as  in his
/

familyl life. To that effect the doctor has preﬁcribeﬁ"the

applicant to be in regular obhservation.

. ) Copies - of the presciription are
annexed herewith arnd marked as

Annexure—~ % (Colly).

S ' - .
4,12, ’ . That the- applicant begs to state that ~taking
intn consideration his presentvhealth Eonditibn‘in'the eégnt
of 'allmwing the petitioner to Join hiﬁ Pranﬁfer post  at

RaQOPh wor ld 1nvnr:ably Cause further tdeterioration and as

such the Hmn ﬁle Cmurt having Pegard to the tmtality>of the

fact may be plea%ed to pams nece*mary order_suspénding the

effect and qperatlon of the 1mpﬁgngﬁ orders :with a further

dire&fiun Lo ailmw the applicant to continue in éis pregent

piace of phsting till disposal of this GQ._inﬁtahCEE are at

galore Qheﬁein in similar éircumatanteg the reapdndent;

authmritié% had occasion to mmdif}‘ﬁuch mrdér ij trangféf
o . : .

and  pointing out that it is ététed that the principles of

Balance of  convenience lies very much in  favour of  the

applicant  towards passing of the interim order as prayed

for, -

It - is under this peculiar fact situation of  the’

case the applicant has come under the protective handq.'qf

this Hon'ble Tribunal seeking redres 531 of hz& grl@vancoquv

2
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISION z-

§.1 . For that the action/inaction on. the part of the

i
respondents in . dissuing  the impugned orders is not

sustainable in the eye of law and liable to be set sside ahﬁ

quashed.
’
Tl For that the applicant in his service temure has

ﬁerved-ﬁn all the hafd stations in the MNorth Eaﬁtérm Region
(NER)Y  and ‘éerved “the re$pmndents to his best possihle
efforts :but.'the respeondents “have acted illegally' in '
rejecting thé‘aaﬁa‘df the applicant for hia‘chmiéé-place of

posting more sa whern be hasg served in all the hard stations

and as such, the impugned orders.are lisble to set aside and

guashed.

F.5 . For that the respondents have failed to tahke into
cmnéideratimn the fact that Yhe applicant has completed only
2 years and 3 months in the present place af posting and  he

is on the fag end of his retirement i.e EQ,QEEQQ?. Hence,

“the respondents without resarting to 2ll these aspects

iliegally rejected the case of the applicant whereas persons

helmngimé ~to the same rank and cadre of their choice have

’

st

z

been kept in their home stations for more than 3 years

[ %3]

B For  that the regpomdeﬁts hhave ascted idllegally
transferring the applicant in the fag end of his service
career and posting the private respondent (8Sri G.C° Dutta)

wha  has  got his promotion to the cadre of Indian Defence

18 o
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iAcdqunts-Serviﬁe(JTS) by the same impugned order and who has
occasiap fn serve at CDA, Guwahati for lnng_spelléuf Heﬁce;=:
the ‘impugned orders coupled with such ,illegélities . are
regquired to be set asidé'and‘quashed;

5.5, For fhat‘the respondents fHave failed to take into
considefation the age i.e 98 years and the‘ presént-rhea{th
‘conditioﬁ‘ bf thg applicant who is suffering frﬁmt Chronic
Asthma and issued the impugned orders which afe‘ not
sustainable in the eye of law and liable to be set aside and’
quashéd. o

.

b Far that the,impugﬁed orders have nat been passed

it}

by the authority to whom the representstion has been’ made;
therefore ft-can‘safelx be presumed that impugned orders are

not passed in public interest but the sole purpose is to
accommodate the briyate,ﬁespmndenﬁ in whose case transfer
order were cénceled twice. Hence, the impugned orders

coupled with such colourable exercise of power are required

to be set aside and guashed.

G.4 . For that the respondents have failed to take into
cansideration various guidelines issued by the respondents
streamlining the matter pertaining to transfer and posting

while issuing the impugned orders and as such same are

liable to be set aside and quashed.

i

;.5.‘ For that in any-view of the matter the ~ impugned
action of the respondents are not sustainable in the eye of

law and liable to be set aside .and quashed.

¢
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The applicant craves leave aof the Hon'ble Tribunal
to advance more grounds both legal as well as factual at

the time of hearing of the case.

6.DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted
all the remedieg available to them and +{here is ne

alternative remedy available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY_OTHER

COURT :

The applicant further declares that he has not
filed previauﬁly any application, writ .petition or suit
regarding the grievances in respect of which this
appiicatioq is made before any other court or any qther

/Behch of the Tribunal or any other authority nor any such

application , writ petition or suit is pending before any of

them.

8. RELIEF SOUGHT FOR:

Under the facts and circumstances stated abave;
.the applicant most respectfully braygd that the instaqt
applicatioé be admitted records be called for and aften
hearing the part{e; on the cause or causes that may bé shmwnr

and on perusal of records, be grant the following reliefs to

the applicant:-

12



12, LIST OF -ENCLOSURES:

a.1. ‘ 'de”-set aside and quash the impugnéd order dated

2.11.2087 (. Transfer order): and 26.11.26867 -(relieving

_order)  and  the order‘ dated  26.11.87 disposing  the

representation filed by him.

[
i
! -

.8.2;>'-', Ia direct the reﬁpmndehts to retain the \applicaht

at his, present place of pcﬁtlng or alternatively tn post hlm

any sta$1mn- nearby his present_pl&ce of_pgstlng txll ﬁis

retifeméhfy ‘

8.5. ~~ Cost of the application. A

8.4.  Any other relief/reliéfs to which the applicant is

t

entitled  to under the facts and circumstances of the - case

and’deemed“fitvéﬁd proper. S N <

oo

il
9. INTERIM DRDFR PRQYED FDR,

Pendlng dlsposal of th:s appl:catlmn the- applicant

pray% for an 1nter1m order reetraln1ng thp reSpondents from

i

r919351ng «the appllcant from his present~place of posting.

‘¢ -

i.e. Guwahat1 by suspendlng the effect and operatxon of  the

>

1mpugned order dated 2 11.@7 and 26..11.647 and to agllow -him

to cont1nue 1n hls present place ‘of. posting.

- e
“

e
Pt
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11. PARTICULARS OF THE I.P.0.:

1.  1.P.0. No. : 346 654809 A
R ,/’ . “ ’ ) - . -

2. Date ' s, 2F.0-0F

5. Payable at : Guwahatis

| As stated in the Index. ..




the %Elwday of ”5%““5"a$ 2007 .

:
. po L
'  VERIFICATION ) L.

I; . 8Bri Praéantafﬂahjaﬁ-ﬂismaég aged. ébput _58 

years, ‘soni' of late ‘R.R.Biswas, presently resident. - of
: » b ot ’ . . o -1 ) ' s
Patharkuchig-ﬁoaq,' prodoy-Nagar,' House - ND 17,- Ba%iétha,

Guwahatifzﬁg:dbihe%eby solemnly, | afflrm and verxfy that the

Statementslmade in par‘agr\aphs n\’c ‘u)n ] -‘9 % :‘:‘n’”n -.u e -V “ra ok - " BT‘E
true ',tbﬁﬂ; my - . Pnnwledge . :Qnd those made iR

paréghabhs b; 2’ ."..2.! ?3{“.‘57.‘#'§x\t'"ir hE 3.,’5'.‘" %M. ..., are also. imatter. of .

records. ané- the rest.are.my humb}e-submissibn béfqre- the

Hén'ble Trabunal. I have not suppressed any maﬁeri31“ fa¢£s‘

S
1

af the. case"ﬁ

4 o0 . g

-

I ;am the appllcant lh the ‘instant applifatioﬁlfgﬁd

as auch wel] convergpnt m1th the facts and &arcum*tances of

the case and alsm competent to swear the éEPxf1c°tzan._
) ‘E , . .

Aﬂa’fx sign’ on this ‘the Verification on this

7/

&
HE
Ll

o o n : © Signature.

1




Office of the Controlier General of Defence Accounts, B
West Block-V, R Puram, New Delhi-110 605 -
No. AN-1/1424/1/XXVI Dated the 2" November 2007
To
1 The PCDA (5C), Punc : 9 The CDA (Army), Meerut
2 The PCDA (CC), Lucknow | 10 The CDA (O), Pune
3 The PCDA (P), Allahabad 11¢ The CDA, Bangalore &
4 The PCDA (Navy), Mumbai 12 The IFA (MC) Nagpur
5 The PCDA (AF), Dehradun. - 13 The CDA, Chennai
6 The PCA (Fys), Kolkata 14 The CDA, Jabalpur

7 The PCDA (R&D), New Delhi- Oi 15 The CDA Patna
.8 The CDA Guwahati R ‘ :

Subject: Promotidn from the grade of Senior Accounts Officer (Gp-
'B') to the Junior Time Scale of the Indian Defence Accounts Service,
on reguiar basis.

Government of India, Ministry of Defence (Finance Division) have approved.

promotions of nine (09) Senior Acceunts Officers {Gp. ,BT) serving in the
offices/ organizations indicated against their names as listed in Annexure A
to this tetter, to the Junior Time Scele (Rs.8000--275-13500) of the Indian
Defence Accounts Service on reguiar bagis. The competent authority has

decided the postings on promotion in the offices/ organizations as indicated.

against their names. The -officers may, therefore, be relieved of their
present dulies with directions to report for duties in the new office of posting,
as applicable. The promotion shall take effect from the date as indicated in
Annexure 'A’ to this letter or the actual date of assumption of charge,
whichever is later, provided no disciplinary/ criminal case is pending against
the officers and they are nol: under suspension.

2. Transfer of six (06) serving JDAS ollicers as indicated in Annexie '3t
this letter has also been approved by the competent authority. Accordingly,
" the officers may be relieved of their present duties with directions to assume

their . new : responsibility.
3. TA/ Joining time is admissible to the officers as per extant rules,
wherever . applicable.

4. The dates of the officerst relief/ assumption of charge may please be
intimated to this HQrs office by fax. A copy of the Part II Office Order

Atteste o e
ddvacase
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\ANNEXUQE

~ Accounts ‘Officet: (Gp. ~BT) to the
Defence Accounts Service on Regular hasis.

DPDO  '¢pa Chennai
!.Bangag‘ -

9. ’, 249 :,K.'-‘Rajan

Al ‘A" to CGDA New Delhi letter No. AN
—dated 2nd November 2007 (promotions from Lthe
Junior Time Scal

1FA 26 ED |
Bangalore |

PIFA New '
Delvhi

e e o e e '} . . i , i e e e e e
Sino [Roste iName L Prlesen.t‘ RS __..?9759.9__9______.:___
. ' xlr No. gS/Shfl l oOffice g_Orgat:satlo !I Office Org_ar:‘tsatlo_

NN PR R cRCT Main PCDA (Navy) iMain " IPCDA (Navy)
‘e tl | - IHasurkar ‘Office Mumbai :Office. Mumbai -
| N - | | IFA 11 ‘
1 256 p.G.Vijaya Main  CDA (O) §EED‘&25 PIFA, New
2. 299 ikymaran  [Office © (Pune ==y |Delhi |
‘ ! 1 lDGO'E\l,’ :
i i‘; !‘ ‘Nasik
o g ety TR
I S A - HE 1]
' 3. | 260 /B.G.Lad -iSchool, DA - [IFA (AF) PIFA New
| ; \ ‘Bangalore ‘Bhuj . {Delhi
‘. ! . ‘Belgaum ] ;
| | ., IMain ICDA’ Main CDA
: iG' C. butta |Office Guwahati loffice  |Guwahati
1o IMain CDA (O) l(ORs) -
P, J. Dixit - Office. Pune \GRC CDA Jabalpur
| o o . Dabalpur !
| | | M %PAO ' ©
| | | (ORs)
| | | RRC
* ! ‘Fatehgarh
y ; ‘ with S T
P. K. 'LAO (A), PCDA (CC). ‘additional |PCDA (CC)
_ iSharma ~Lucknow “iLucknow charge of Lucknow
: oo 3 Do PAO .
] | S v : * I(ORs)
. \ L B SRC
% ‘ b \ g ;)Fatehgarh~
| , i : S '
' ' : R ' . |
! | G. C. iRifle e . o :
' ' ‘ Lo PCA (Fys.), Main PCA (Fys.),
| - L - - e " . ' ' ’
‘, 7. l 264 ,_Ch,ak1abon,y _[ actmy_, ~Kolkata “Office Kolkata '
| ! : ishapore !
I Co i T TEA T ' '
s | 266 B. K. LAO (A) ﬁDA(Amny)ngL/BRD PIFA New.
| | 1Singh | 'Roorkee ,.-Meerut Ddelhi Delhi

73,
¢$ﬁ§.

-1/1424/1/XXVL
grade of Senior -
e of the Indian

3-?-.:.




D AN
(Total | " Y (Nine) Off‘\coi'ﬂy

NOTE: The effective ‘dates of prornotioﬁ{;of the officers will Be‘ from

theﬁdates' as below.

With imme liate effect or date of assumption of charge,

S, No. 1 to 4
' whichever is tater.

above !

gi, No. 5 to 7 with effect from 1st December 2007 or date of assumption
above : of charge, whichever is later.

gl No. 8 &9 Wwith effect from ist january 2008 of date of assumption of
above . charge, whichever is later. -

« Orders issued Jide this HQrs letter NO.. AN/IT/2153/TR-313 dated
g v ' superseded.

14.08.2007stands j

(\/"\Shvajit. cahay)

genior Deputy Controller General of Defence Accounts (Admin)

L — o < A - e



i
HQis office separately.

LA

-l

netifying Lthe rchf/'aSSt.n'npl.i(m of charge may please b

e forwarded to this

(Vishvajit Sahay)

Seni_qr-'Dep‘uty Controller General of Defence Accounts (Admin)

ANNEXURE
dated 2nd November
officer) '
| a ' 1
i IName '
iS1no. | ] P
- 'S/Shrt . Office
L “P. R. Biswas, a3 .
L ' "o Ff
\-\DCDA '!Maun Office
. : !
* iBidhan !

P:resen.t

transfer

1
.Organisatipn | oOffic
. (_/ .

1CDA \

l{Guwahati PRC

'pCA (Fys.)

Telefax:

PAO (ORs)
lRamgarh, -:

lpCOA (P)

8" to CGDA New Delhi' letter No. AN-1/1424/1/XXVI
2007 (posting/

of serving IDAS

posted to
e |Organisation
ekt

|CDA Patna -

\PCDA (P)

|
T
& ! | "
102, Chatterjee ‘Main Ofrice . , '
I AP . ! Kotk ‘Allahab Allahabad
R ACA (Fys.) | iKoilfata ahabad | e ah 3
!%' 3 lJoginder »s‘PCDA(P) PCDA (P) }g’égég ) CDA (Army), -
3 l‘:’Dass, ACDA- IAllahabad . ‘Allahabad Roorkee ;EMeerut-
o ,Eaﬁw'irw | :EAE%,\(L?RS) CDA (Army),  JCDA (R&D) PCDA (R&D)
IR al, ==t Meerut Detie ‘New Delhi
!l ACDA Roorkee EMLC‘IUL ;Dohs‘adun tVc. elhi
" g\éfs"i"“g"c' 1FA 7 BRD (PIFA New A0 IMA,  [CDA (ArmY),
P E]-'l_r;\g » DY ‘New Delhi Delhi ‘Dehradun “iMeerut '
. s S | SR
‘ R AO, IMA,  CDA (Army), CDA (O) ', N
6. Nenkatesan, | Y M earut 5 CDA (O) Pune
\ \ACDA o Pehnadun iMeuuL Pune ‘1 |
(Total 06 (six) officers).

.

011-26109389

© mem g

s

v g S T

‘ ' (Vishvajit Sahay) :
Senior Deputy Controller General of Defence Accounts (Admin)

"J‘: -



To
The C.G.D.A.
West Block-V.
R.K.Puram.
New Delhi-110 066.
({hrough Proper channel)
Madam,

With due respect and humble submission, I beg to state the following few
lines for your kind wnqldex alion and sympdthc‘m ‘action please

lhat Madam | mcewed transfer order for self posting to PA()(()RQ.) PRC

_ :c.onnectmm l want to dmw your kmd attention that I am a2 chronic asthma patient
'Sufiermg irom 1996 onwards. I keep an inhaler with me 24 hrs In spite of having this

dlsea%e I hwe served’ -at three stations. Now, 1 amn serving in the office of the CDA
Guwahati since Mav 4005 and so | am not physically and mentally prepared to ﬂet my

transfer order after two years f1ve months only i.e. at the fag end of my service. |

W1ll be retiring on 80 09 ZUOQ |

Further, Madam My wifc Smt.. l Biswas 1s serving in CDA Guwahats ':-.\3
A<,counts Om(,er We are havmg one son and one daughter. My son is out of station
. for his higher technical education. So in theabsence of a male member, 1 cannot leave
my family alone. My ‘daughter has already altained her marriage-able age. | have
withdrawn a large amounlﬁ‘ of money from my GP]*" account recently to get my
daughter married but due to some reasons | could not do the same. It will take some
constant effort on my part as a father, as | have to be here to take care of my
daughter’s future tco. | '

Madam, I construded my house at Guwahati durmg 1986-87 takmg
H.B.A.. but as il luck would have. 1t |1 could not stay at my own res:denro due to
continuous transfer, from one station to another which were both hilly and insurgent

prone areas. | have settled n my own house only during June 2006 after duly

-
< o>

Attastod
v P

Advocarr:

Ramgarh vide your transfer Order No. AN- 1/14&4/1/XXV1 dated 02.11.2007. In this
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renovating the same. So, In view of the above it will be very difficult on my part to’

L]

leave ‘my family without a male gudrdmn Smce | am suffering from chronic asthma,

on'my sl uﬂing from Guwahati, the dlsease might aggmvate prove to be a fatal one to

Theleime Madam, | 1equest your honour to kindly reconsider my case

oo :f_'al)d a{low me to stay at LDA buwalnu only. In case, it is not at all administratively
»_kfoacuble 1 may be trdnstex red to LDA BR Guwahati or at Tezpur area which is very

‘near to (Juwahatl area Lmder Adxmmstrahve Control of CDA (BR) so that 1 may serve

be_tter t;ojhe department For this act of kmdness I shall ever remain grateful to you.

.‘Thankmg, you 1n antlmpatmn.. -

Your's Faifhfully

.Dated: 06.11.2007 e ~ (P.R.BISWAS)

DCDA
CDA Guwahati
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Oiiue of the Lonhullu ‘General |
West ISIock v, R.K. Purani, New Delhi-110066

- A\

T he CDA,
(.wuwnhnli
' Sﬁbject:, ‘ Tmnsfer/]’-“usli.ng: IDAS Of_(icei's.
“Reference: - CDA, Guwahati letter No. AN/IA/ISO7/IDA3/Posl1ng/VI dated 07.11.07.

n of posting ag made by Shui

The requeci for fatention at (mwahah/changp of statio
been conmdmed by rhe

PR. Biswas, DCI)A, in his application dated 06.11.07 has
Competent Authomy but not acceded to. :

e, be relieved of his duties inmediately with directions to

2. The ofﬁcer mﬂy, therefor
as already ordered vide this HQas letler

report for duty in T’/\(J(()Rs) PRC, Ramgml\,

 dated 0711 07.

&N\ 2671y / 0 ?’(’ )f§774)

: 222N ZV/ W/ﬂmn—f 54@

/ﬁ F 2 B (A) D 7
o

/&671/\ Jia de/\ ﬂ,épu/) /‘

~ competent authority as to\Q\'heﬂwr he. would like

We - "v‘h—“’(‘/ '

10 it has been dLSued to know. by the

3., While conrldelmp U'xe mqueqt of Shri Biw
his wife to be hansferrecl to close by

station.

} (Vishvajit Sahay)
9 g i\ior Deputy CGDA (Admin. )

lefax ?6109389

-y "!M
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- 'ﬁl'm_[gubl ]luns(rr/l’asflng,_ﬂlb/\a Qfficer

Having |)ven selected by the C6DA, New Delhi, for iran«sfer 1o Hw ofﬁce

of the PAO(Of?s) FRC Ramgarh, under the organization of COA Patna, Shri P.R. Biswas,

DCDA shall be relieved of his duties on 30~ 11-2007(AN) from MO, CDA Guwahati with a

direction to report for duty o his new of fice of posting.

TA ﬁm{ioining‘ time as admissiblc under rules is authorized.
yrieRTy/Authos, C(-AM New Delhi letter No. AN/I/MZMI/X (VI da'regOZ-ll--O7&26-
. H 07 '
FIEA U LFUe No: /\N/I/'l/1'307/IDAS/Po<zfmg/V0l AT . ‘ oy
. /C:z(i/—""
(L.5. Laloo)
T3 (guT)
ACDA (AN)

Tarivur /Disiribution:

1. The (,C!W\ West Block - V R Puram, New Delhi - 110066 y

2. The Addl CELA I and II/Principal IFALTL CEDA (IT)/Tt. C6DA (AT-1, 1L
& TIDAT. CELA (Accounts & Budget)/ Tt CEDA (Training T & I1)/Jt. CEDA
(Admin)/- 1t CEDA (EFA)

3. The FCiA (1 Allahobad - 21014

4. The Clxd PPalna

5. The ChA (Fundg) Meerud

/M)(nv 3 PRE Ramgarh |
Shri P8 Riswas TDAS, DCDA - for ronmlmnw

8. The O | le - AN/IB, Al WIC, AN/LL (Gp- -T), AN/LT (Gp- 11), AN/I].T A/lCa,
SA. D Pay Tech & O&M Cell(l ocal). _

o The PA {1~ Gl A/AdDL CHA

10. Hindi Celi for Hindi Version _

1L PC-File | e e

12. Eatt, Task Holder. , : i,"'\\[\ N T

13. 0.0 File

e gy — "

S meeinz

s e ———

Attester 31,40 (AN)

Advocate. -
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DR. Wi RAHMAN, M.8.8.5. (DIB) 2.4t
Senior Medical & Health Officer,

L. G. B. Chest Hospital, Guwahatl

Regd. No. 8642
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DRV, RAHMAN, M:B.B.S. (DIB) e
Senior Medicai & Health Officer -

L. G. B. Chest Hospital, Guwahati
Regd. No. 8642 R
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Y= >
GUWAHATI BENCH AT GUWAHATI | S TFLl L
T 5 5 3
g S
\_J Q
0.A, NO.297 OF 72007 iC \1 '
Sri Prasanta'Ranjan Biswas
' «vve. Applicant
-Versus-
" Union of India & ors.
....Respondents
2\\ 4 Ko~ The written statement filed on
P \ . .
deﬂf ot behalf of the Respondents above
A : - .
\2 named-
- . WRITTEN STATEMENT OF THE RESPONDENTS -
\ ' .
;o , _ : -
MOST RESPECTFULLY SHEWETH: “
1. That the respondents above named crave leave
to submit some preliminary objection to place the same
on record. The respondents state that the Defence AC—
counts Department is an organisation under the Ministry '
of Defence and committed to the service of the Armed ’

Forces. The service conditions of offices of the Defence

Accounts Department provide for serving any where in

/
_ |
India including field service in or out of India.

Copy of the IDAS Rules,2000 as amended is 4

annexed herewith as Annexure — R-1.

Contd..P/~
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2. That it has been the policy of the Government

of India to right size the establishment and the organi-
sation of the respondents, being part of the Govt. of

India 1is no exception. The strength o% employees/offi-

cers in the organisation is decreasing gradually with

superannuation etc. and fresh recruitments not commen-
surate with the superannuation. Keeping in view the
existing depleted strength of the establishment in the
Defence Accounts Department and the commitment ~of the
respondents to the Armed Forces, the respondents post
the emplovees/officers serving in the Defence Abcounts
Department rationally on thelrequest of the employees/

officers as well as administrative contingencies. While

deciding the postings/transfers, the interest of the

Armed Forces, being in the interest of the Nation, has
to be kept above the indiyidual interest. This becomes
more important in the base of offices who are very few
in  number. The Respondent No.2 is the authority compe-

tent to order transfers/postings of the applicant.

3. That the Hon ble Supreme Court has repeatedly
held in §evera1 decision that “transfer is an exigency
of service" vide B. varadha Rao V#. State of Karnataka
AIR 1986 SC 1955, Shilpi Bose Vs. State of Bihar AIR

1991 SC 532, Union-of India ¥s. N.P.Thomas AIR 1993 SC
26444 etc.

e
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Further the respondent submits that in State
of Punjab Vs. Joginder Singh Dhatt AIR 1993 SC 2486, the
Apex Court observed that “...this court has time and
again expressed. its dfsabproval of the courts below
interfering with the order of transfer of public servant
from one place to another., It is entirely for the em-
ployer to decide when, where and at what point of time a
public servant is transferred from his present posting.
Ordinarily the courts have no jurisdiction to interfere
with the order of transfer. The High Court grossly erred
in quashing the order of tfansfer of the respondent from
Hoshiar%ur to Sangrur. The High Court was not Jjustified
in extending its jurisdiction under Article 226 of the
Constitution of India in a matter where, on the face qf
i1t, no injustice was caused".

Moreover Hon’ble Supreme Court in Abani Kanta
Ray Vs. State of Orissa (Supp.) 4 SCC 169 (1996 Lab IcC
982) has held that "It is settled law that a transfer
which 1s an incident of service is not be interféered
with by the Courts unless it is shown to be clearly
arbitrary or vitiated by malafides or infraction of any
professed norm or principle governing the transfer”.

The scope of judicial réview ,Of transfer
under Article 226-of the Const;tution of India has been
settled by Hon ble Supreme Court in Rajendra Rao Vs.
Union of India (1993) 1 SCC 148 i (AIR 1939 sC 1236),

National Hydroelectric Power Corporation Ltd. Vs. Shri

ﬂ%% - contd..p/-



e e .
—

Qi et o e
Ceutr 4} VA aE B Vobaon

\ 2”“\4‘&".'"“"

© gt sy
i Guwahati Bench

LI

A

[ 4)

Bhagawan (2001) 8 SCC 574 i (AIR 2001 sc 3309), State
Bank of India Vs. Anjan Sanyal (2001) 5 SCC 508; (AIR
2001 8C 1748). Follpwing the aforesaid principlés laid
down by Hon'ble Supreme Court, the Allahabad-High Court
in Vijay Pal Singh Vs. State of U.P. (1997) 3 ESC 1668;

(1898 All LJ 70) and Onkarnath Tiwari Vs. The Chief

Engineer, Minor_ Irrigation Department, U.P. Lucknow

(1997) 3 ESC 1866: (1998 All LJ 245) has held that the
principle of law laid Sown in the aforesaid deoisions is
that an order of transfer is a part - of the service
conditions of an emplovee which should not be interfered
with ordinarily by a court of law in exercise of its
diséretionary jurisdictibn under Article 226 unless the
éourt finds that either the order 1s'malé fide or that
the sérvice rules prohibit such transfer or that the
authorities who issuéd the orders were not"qompetent to

pass the orders.

4, That with regard to the“statement made in
paragraph 1 and 2 of the instant application 'the Res-—
pdndents beg to state that the respondents have no

comment.

5. That with regard to the statement made 1in
paragraﬁh 3 of the instant appligation the Respondents
beg to state that the matter is not within jurisdiétion
of this Hon’'ble Tribunal in view of a catena of judg-

ments of the Hon ble Supreme Court and various High

H =
/%ﬂq_@% Contd. .P/—
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Courts as stated in preliminary submissions’above, which
are noﬁ being repeated for the sake of brevity.

6. That with regard to the statement made in
paragraph 4.1 and 4.2 of the instant applicstion the
Respondents beqg = to state that the. avermepts 6T the
applicant regarding his promotion .are extraneous 1in
nature ‘and have no bearing on the instant application,
rest is matter of record.

7. That with regard to the statement made 1in
paragraph 4.3 of the instant application are wrong and
denied. It is submitted that during his service career,
the applicant was trangferred to' different stations
within the North Eastern Region of the country which
shows that the Respondents were considerate enough to
accommodate him to the extent possible. In fact the
respondents department Qas many a times compassionate to
consider requests of the applicant and posted him to
choice stations. Some instancés where the applicant was
accommodated in ‘consideration of requests are given

-

below: .

a) On promotion to the grade of Section OFfficer
(Accounts), the applicant was transferred to the office
of the Controller of Accounts (Factories), Calcutta vide
Controller General pf Defence Acé;unts, new Delhi confi-
dential letter Ng. AN/IX/9011/1/7/84 dated 28.2.198S5,
However, the‘appiicant applied for retention in the same

station -i.e. Guwahati wvide his application dated

%‘W ‘ contd. .p/-
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11.3.1985 and his request was acceded to by the _compe-
tent authority.
A 6opy of the application is annexed herewith

as Ahpexure - R=2.

b) The applicant vide his application dated
11.7.1990 requested for retention at the office of the
Accounts Officer (Project), Sewak (Dimapur). Accordin-
aly, the reépond;nts department allowed him to continue
at Dimapur upon 01.2.1993. Further on his eventual

promotion to the grade of Accounts Officer during

November, 1994, he was posted to the office of the Looall

Audit Officer (Army), Silchar whiéh was the nearest

. office available from his home town.

A copy of the application'is annexed herewith

as Anhexure - R-3.

£

8. That with regard to the statement made in
paragraph 4.4 of the instant application the Respondents
beg to state that the applicant has completed 2 vears

and 6 months in Guwahati as on 19.11,2007 and was trans-—

ferred on administrative ground in the interest of the

public service.

g, That with regard to the statement made in
paragraph 4.5 of the instant appliéation the Respondents

beg to state that the applicant has also referred about

ﬁ%i’%ﬁiz;}<z$€hL'l Contd..P/~
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reepondent No.4 viz. Shri G.C. Dutta, Assistant Control-

ler of 'Defence Accounts in support of his prayer for

~

‘cancellation of his transfer order. In this connection,

it is submitted that the respondent No. 4, after cpmple~

tion of about 4 years inlthe office of the Joint Con-

© trol of Defence Accounts (Border Roads), Guwahati. whose .

Hars. is at New Delhi, had been posted to the office of

CDA, Guwahat1 purely on administratiﬁe ‘ground. The -
contentlon ‘of the applicant is not based on facts. The
appllcant has been posted 1n offlce of the CDA, Guwahatlu

since 19 5 2005.

10. © That with regard to the statement made in

paragraph 4.6 of the instant appllcat1on the Respondents

"_beg to submlt that the Department has been 'con51derate

enough to accommodate the appllcant in the North Eastern

-Region -31nce “hls-ap001ntment in 1971 even though 'thei

service conditions of the applicant provide for service

.any Where'in India includihg the field serviee in or out

of,,Ihdias In fact the respondents had ‘'been Tgracious

| enough to ask the appllcant whether he would 11ke to get

his wife transferred at or nearby his new plaoe of

posting. Hehpe, the applicant has no cause for grievance

\ N
\

- . ; IR
11, 7 That with regard to the statement made: in
paragraph 4 7 of the 1nstant appllcation the Respondents

beg to state that no oomments are offered being matter

~

of * record. It is further submitted that the . applicant

%% ’ - Contd..-P/l".\ |
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‘has since submitted a requisition for advance of trans-

fer grant, fare from Guwahati to Ramgarh and luggage
charges admissible to him on his transfer to Ramgarh and

the same has also been passed.

A copy of the said requiéition for advance is

annexed herewith as Annexure - R-4,

12. That with regard to the-.statement made in

paragraph 4.8 and 4.9 of thé instant application the

1 B

\ Ash, __‘:__EL?_E_——-‘

Respondents beg to state that the reason of not acceding

to the request of the applicant, being administrative
and in public interest was not cohveyed to thé appli-
cant. As may be seen from the application dated 6.11.07
of the applicant (Annexure-3 qf the 0.A.), the same was
submitted through prbper channel viz, CDA, Guwahati. The
decision of the competent authority has aiso been con-
veyed to the appiicant through proper channel 1i.e. an
officer of the office of CDA, Guwahati. It is interes-
ﬁing to note that on eariier occasions when the appli-
cant had submitted his ;pplioations tor consideration,
as stated above, the applicant had never insisted .on
passing of speaking order on his applications by the

respondents, now he is ralsing a‘hue and cry on the

_manner of the conveying of the decision of the competent

authority. It is not mandatory to pass a speaking order

on the request of the applicant in the matter of trans-

A. < z | - |
“’( ) Contd..pP/- :
\

fer.




PSS e "
e |

T 1 _{:“ ?"i-(;"" "ﬂ

T
- % R AR 5 u“‘
| ‘ C‘Zﬂi‘ﬂi Aum..".l";.i'hl\ﬂ T ab M
qzEe ¢ '-TM-?‘
[ 9 1] “Gwvahatt 3enc {
\ ‘——ﬂﬂ~ﬂ—~——ﬂ—#~—u—-—
13. That with regafd to the statemegt nade  in

paragraph 4.10 of the instant application the ResponQ
dents beg to state that the applicant has tried to
mislead the Hon ble Tribunal by not enclosing a.copy of
the circular dated 10.8.2007. It is to be seen from the
sald circular that the same pertains to the transfer
policy in respect of SQé(A)/AAOs i.e. subordinate offi-
cers of the Defence Accounts Department. The applicant
is neither a SO(A) nor AAO. He is an IDAS officer and
therefore, the contents of this circular are not appli-
éablé to him. The applicant has cited selective portions
of the chapter VII of Defence Accounts .Department Office
Manual Part-I which deals with the transfer policy of
the respondents dequtment. The transfer policy is
contained in paras 368 to 380 of the said office manual.

It 1is clear that the said transfer policy has been
. brescribed for the staff. The applicant does not belong
to the staff. He is an IDAS officer and is, therefore,

not governed by this policy. Further, it is not always
possible to accede to the request of the applicant and
the applicant has been transferred on administrative

grounds in the interest of the Armed Forces.

A copy of the said circular dtd. 10.8.07 is

annexed herewith as Annexure - R-%.

A copy of the office manual is annexed here-

with és Annexure - R-6,

A W Contd..P/-
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14. ' That with regérd to the'stétement made in
paragraph 4.11 and 4.12 of the instant application the
Respondents beg to state that tﬁe averments of the
applicant are misconceived and unjust. In fact, the
respondents department has been conﬁiderate enough to
ask ‘the applicant to state whether he would like his
wife to be transferred to or nearby his new place of

posting. Thus, there is no cause of grievance.

15. : That with regard to the statement maﬁe in

paragraph 5.1 of the instant abplicaﬁion the Respondents

beg to state that order is very much sustainablé in, the

eyes of law. | .

16. That with regard to the statement made in
paragraph 5.2 and 5.3 of the instant application the

Respondents beg to state that the applicani was posted

in different stations of North Eastern Region on admi-

nistrative grounds and at times on his own‘request (para

4.3 of the OA refers). The applicant was appointed as

temporary Upper Division Clerk on‘31.3.1971 and initial-

ly posted to the office of the Unit Accountant Garrison

Engineer, Silchar, the nearest office'available from his

hometown. Since recruitment he has remained in the North .
Eastern Region including Bhutan only exéept for a period

_ .
of a little over nine months. fherefore, the respondents
departmént had been allowing him to remain in the North

Eastern Region throughout his career which includes 17

N,

IAY Ti \bvx"“t
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vears anhd 4 months stay at Guwahatl station in three

spells, though the applicant is having all India liabi~ 

lity as per service conditions. In fact the respondents

had been considerate'enough to alle him to remain in
the same station (Shillong) on his promotion from
Accounts Office to Assistant Controller of Detence

Accounts during December, 2003. The.applicant’ is also

the senior most amongst the Time Scale officers (Assis-

tant Controllefs and ODeputy Controlle}s) posted at
Guwahati station.
17. That with regard to the statement made in para-
graph 5.4, 5.5, 5.6 and 5.7 (thé applicant has erro-
neously marked paras 5.6 and 5.7 in OA és 5.4 and 5.5)
of the instant appliéatipn the Respondents beg to state
that the averments of the applicant are not tenable' in
view of the reply furnishec in the ‘preceding paras,
which is not being repeated for the sake of brevity.
18. That with regard to the statement made 1in
paragraph 6 of the ingtant épplication the Respondents
beg to state that the ave;ments of the applicant :is
falée in as much as he has nﬁt made any appeal 'to the
higher authorities. |

| For the reasons stated above, it 1is ~ humbly
prayed that thé anlioant is not entitled to any of the
reliefs prayed for in the original application.and the
Hon"ble Tribunal may be pleased to dismiss the 0A with

costs to the Respondents.

P
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VERIFICATION
aged aboutf?&ears, R/0 Cﬂéb"$ /........

District /<Zi*ﬁT2?§}<7 and competent officer of the
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et AN_ : EXURE R

B GOVER\I\IIE\TT OF INDIA
MINISTRY OF DEFENCE
(FINANCE DIVISION)
NEW DELHI THE 28th 'Februa.ry, 2000

S.R.0.-66 In exercise of the powers conferred by the proviso to a1t1cle.

309 of the Constitution, and in supérsession of the -Indiani Defence | e
- Accounts Service Riiles 1958 except as respects things done or omitted to

be done hefore such supersession, the President heleby ‘makes. the -

- following rules regulating the method of recruitment’ to. the Indian

Defence Accounts Service, namely L&

.1;'-' " .SHORT TITLE AND. COMMENCEMENT 1): These rules may be _
- called the Indian Defence Accounts Serv1ce Rules, 2000 -

(2) Thet shall come into force on the date of their pubhcatmn in. the

'Of.flClal Gaiette.

2. ._[_)_]_E_J_"l_[\l[l_f__IONS. ~ In the '1.*u.i‘es, unless ‘the.-cont'ex‘t:-; otherwise -

~ requires :-

. (@) . ‘Govrrnment’ means the Central Government.

(by  ‘The Commission’ means the Union Public Service Comimission. -
(c)" ‘Dutv Posts’ - Duty posts are mentioned in Schedule-I to the rules.

(d). ‘Schedule’ - Schedule means as Schedule-, 11 & III attached. to the

.“(e) " ‘The “ervice’ means the Indian Defence Accounts Service..

(f) ‘Scheduled Castes’ and ‘Scheduled Tribes’ shall 1espec‘tive]y Aha've

the same m=anings as in Clause (24) and (25) of article 366 of the

- Constitution of India.

(g) ‘Oth- Backward Classes’ shall comprise, the castes and
communitic- natified by the Central Govprnment from. time to time.



G

W ‘Departmental Prosotion

(h) " “Examnination’ means the Ci'v"ilSeri}'ic:él.gExanﬁfﬁtion-{ﬁffrétifuiﬁéﬁt'"’"‘ .
. 'to Centtréil Services Group Aahd Group B. .- ;0o T

Committee’ means - a - Committee

constitute! a Service known as Indian Defence Accounts Service
consisting; of persons appointed to the Service under rules 5& 6. ‘

(2) . All the posts included in the Service shall be Group 'A' posts.

4.  GRADES, AUTHORISED STRENGTH AND ITS REVIEW.- (1)

The authrized permanent strength of the various grades of the Service on
the date - commencement of these rules and the number of posts in each

grade ani! the pay scales attached to them and the special conditions of

service atinching to them shall be as specified in Schedule-I to these rules:

L s

. constituterd to consider the promotion to or confirmation in any grade as . -
~ indicated in Schedule-III-to these Rules. : -

(2)  The President may make such alteration to the strengt'h: of a__grade:'

5. © MEMBERS OF THE SERVICE.- (1) The following persons shall-be"

the membr of the service, namely :-

-(a-) . Per-ns deemed to have been appointed to duty posts under rule 6;

and

()  Perns appointed to duty posts under rule 7.

(2) A rrson referred to in Clause (a) of the Sub Rule_ (1) shall be a
member of the service in the appropriate grade applicable to him from the
date of su-h appointment.

6.  INIVIAL CONSTITUTION.- (1) The Service shall, on the date.of

commencement of these rules consist of officers who have already been
appointed 1 a regular basis to the Indian Defence Accourits Service'in the

various grodes as specified in Schedule-1 and the officers 's}o--'.a'ppointe'd

" ghall be dermed to have beeri appointed to the respective grades at the
“injtial constitution of the Service. S . :

3. CONSTITUTION OF THE SERVICE- (i) There shall be

- as deemed necessary from time to time subject to any gerieral or special: . -
~ ‘orders that may be issued by the Government. L



o {2). - The regular contiriiéus service of -afficets neREBTe I SUOTWE L) o
" in the Tespective cotrebporidirig-grades tendéred prior to the publication” .

of these rules shall count as qualifying service for the purpose of seniority, . '

confirmation. promotion and ‘perision.

7. FUTURE MAINTENANCE.- (1) Initial fecruitment to-the Service -
After commuen-ement of these rules shall be made in“the following manner. :

()  BYDIRECT RECRUITMENT. - By direct recruitment in the Junior

Time Scale ~n the basis of results of the Civil Services Examination
conducted 1+ the Commission in accordance with the rules notified for
the purpose Ot any other scheme of examination that may be notified by
Covernmen! in consultation with the Commission. from time to time in

this regard:

Provided that overall strength of Direct Recruit officers,.shall n(_j_tl_at.
any time excred 65% of the total posts authorized to the service from tifme -

to time.

Gi)  BY PROMOTION OF OFFICERS FROM GROUP ‘B’ SERVICES. | |

L '(1.).'B'y pxon-f'\tiojiof Senior Accounts Officer in acCordah"ce,With: fule 10:

Providled that the o&eraﬁ;'stre‘rigth,of promotee 'officef}"s:-sl}éll‘gfqittat; o
any time exad 25% of the total posts authorized to the Se‘i-‘\{ic'é_vf_rom-_tirne, S

~ to time.

(2) Apporintments to the posts in the Junior. Time Scale and above
grades in the Service shall be made:- B

(a) By promotion from the officers in the Jower grade(s) in accordance

with “~hedule-11.

(b) By deputation in accordance with rule 11, provided that the
vacanies cannot be filled in the manner as specified'u:}der clause

(a) alwve ar when such deputations are necessary as a‘tesultof a
© .’Exchange Scheme’ in operation among the various services..
i .

8.  SENJORITY. - (1) The relative seniority of members of the Service

“appointed fo any grade in accordance with rule 5 at the time of initial
constitution f the Service, shall be governed by their relative seniority
obtaining on the date of commencement of these rules, provided that, if

the seniorit of any suc

h member had not been specifically determined on -

PP
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the. said.dnte, the same shall be determined 1), aCCOz th th'rdles... | |
i+ applicable prior to the cotnmericeprent of these Fule Lo v

(2).  The Seniority of officers, who aré appoirited to the Service after the .
U ':c':b_r_i:ime‘htement“of‘th_esé, tules, shall be regtilated in accordarice with the
; principles nentioned bélow:- - : o "

(a)  Senintity of persons -recruited- on the: basis of - resfxlts of Civil i
“Gervires Examination conducted by the Commission in any year to
the posts in the Junior Time Scale shall be fixed in accordance with -
the riles and orders on the subject and with reference to their merit *
position as recommended by the Union Public Service Commission
bas-d on the competitive examu nation. '
Provided that any probationer appointed on the basis of
earliar selection shall rank above the person appointed on the_‘bas‘:i's
of s1hsequent selection. ' | . e

(b)  Offivers appointed to the Service in terms of provisions. of rule 10 -
shall be given two years' weightage in seniority vis-a-vis the
offi s appoirited in -thé same year through . Comipétitive )

. examination. h - ' . ;

.(¢)" Amemg the officers appointed through the competitive examination
in a articular year and the promoted officers assigned to that year. . -
after allowing weightage in terms of sub-riile (b above; the latter =~ -
shall be placed. en-bloc below the junior most direct recruit of that

yeal

Pres ided that those promoted on the basis of earlier selection will
ranl eenior to those promoted on the basis of later selection.

(3)  The inter-se-seniority of Officers appointed to the Senior Time
Scale, Juninr Administrative Grade, Senior Administrative ‘:Grade and"
Higher Arlministrative Grade comprising the posts. of ‘Additional
Controller General of Defence Accounts and Principal Controller of -
Defence A«ounts and equivalent, shall be determined in the order of their

. position in the respective select lists for promotion to the such grades:and ..

. those promted on the basis of an earlier selection- shall: rank -ser_ﬁb'f to

" those promoted on the basis of subsequent selecion. . -

9. - PROBATION. - (1) Every officer on'_appoimr_r_teh'f tb"fhé Service;
" either by direct recruitment of by promotion to the Junior Tirme Scale from

43
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Group ‘B’ Qe:v1ce as the case may be sha]l be ori ptob t‘lul.tOiapQI'IOd of .
: vtwoyems L R e : T -

P] ovir hnd that the Government may extend the penod of probatlon E
"ih accordan:e with the instructions issued by the Govemment from hme‘

| to. ’tlme

(2) - Onicempletion of the period of probation or any extension thereof, -
a directly recruited officer, shall, if considered fit for permanent
appointment, be confirmed in his appointment on the
reconimendations of a duly constituted Departmental Promotiori
Committee, the composition of which will be as shown in |
Scheclnle-1l1. As regards an officer promoted to the Junior Timie
Scale. if the officer is considered fit for corfinued appoiftment to
the Service, an order will be passed by the appomtmg authorlty-

-Com_ml.ttee, the composition of. which will be as shown in
~Schedle-I11. :

(3 :.If during the period of probation or any extension thereof, as the.
K case may be, the Governrhent is. of the opinion that the- offlcer has-
~ not 'rcrecsfully completed the period of pzobahon the
~ Government may discharge the directly recruited officet from the
- Servii, ot revert the promoted officer to the post held by hlIIl prlor _
to his 'ppomtmentmfhe Service. -

(4)  Duriny the period Of probation, or any extension thereof, directly
recruil:d officers may be required by the Government to undergo -
such « nurses of training and instruction as the Government rhay
deem !it, and will have to pass a Departmental Examination in two
parts, namely, Part-] and Part-Il. Passing of the Departmental'
Examination is a pre-condition to be declared as havmg
satisfactorily completed the probation. C

(5)  As repards other matters relating to probation, the candidates will -
N :be gov-rned. by the instructions issued by the Government in thls b
- regard from time to time. ‘

10" RECRUITMENT BY PROMOTION.-

Recyujtment by promotion to the posts’in the Junior Timne Scale of' '
: j'.-the Serv1ce sl be made by selection (with due 1ega1d to semonty) hom_

4



" Accotnts Otficer/ Accounts Ofﬂcel on the 1ecommendatlo"
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'amoncrst Senior Ac counts Off1ce1s (Group “B’ Gazetted) in the | pay s;cale.‘of.’

" Rs. 80008-1351 with five. yeals (combirted), setvice in tle- gladé of.5e

'.Departmenhl Promotion Comnmittee, the compo&hon of which W1ll 'be as -« . ‘-‘

shown. in”Schedule-111 The: ehg1b1hty of ‘officers from. the feeder’ gradejT R

shall be determined ‘in accordance w1th prov151ons of Note (1) and . (2)~
‘below Schediile-Il. The number of vacancies to be filled up by promotlon
w111 be determined in accordance with proviso to rule 7(1)(i).

' 11. APPOINTMENTS BY DEPUTATION -

- The Covernment may take on deputation, for 5pec1.f1ed perlod
officers of the same grade and pay scale from Central Services Group ‘A,
for holding posts in the Defence Accounts Depalxment in Seruor Time

' Scale and up!n SAG level.

Note -1. = The Comunission shall not be consulted for’ selection ‘_of:
nfficer(s) for deputation from t‘h_e other Group ‘A Servi‘ces..,

-Note -2. I'he period of deputatmn in the Service shall be two years -
- initially, extendable upto 3 years. , -

: i_No’,t"e 3. ) ')fﬁcms appom’ced in the Service on deputatlon shaH be.; e

~ntitled to deputation. (duty) allowance in accordance w1th.l

the orders 1ssued by the Government frorn time to time.

Note 4. I an officer who, after selection for appomtment on
leputation to a post in the Service, 15 posted to any post

-arrying-any special pay/special allowances, he will not be -

sntitled to such special pay/special allowances but will .
draw only the deputation allowance permissible under. Note '

(3) above.

12.  CONIMNTIONS OF SERVICE.-

- (1) Officer= appointed to the Service shall be iiable to serve: anywhere .
inIndia mclw ling field selvme in or out of India. CoLl SR

- (2) The cenditions of servxce of the members of the 5erv1ce i respect of,-
- :matters for x hich no pr ovision is made in these rules shall be the'saimeas’
are apphcabl from time to tlme to the officers of Central C1V1l Serv1ces 1ng' ;

- general.

s
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(a)  Who has entered or contracted a marriage with a pe1son havmg a

spous Ilvmv
OR

(b)  Who having a spouse living has entered into or contracted
marringe with any person: -

Shall e eligible for appointment to the service Provided that the
Govt may, if satistied such marriage is permissible: under. the
persunal law applicable to such person and other party to: the:
marriage and that there are other grounds for domg $0,. exempt any,
- person from the operation of this rule. L _

14 POWFERS TO RELAX. -

Wher~ the Government is of the opmlon that it is: necessary or s

exped1ent s 10 do, it may, by order, for reasons to be recorded in writinig. .

and in consttltation with the Commission, relax any of the p1ov151ons of
~ these rules vith respect to any class or category of persons. .~

15. SAV] MG, -

Nothing in these rules shall affect reservations, relaxation of age"
Jimit and olher concessions required to be provided for the Scheduled
Castes, the “cheduled Tribes, the Other Backward Classes and other
special categrriés of persons in accordance with the orders 1ssued by the
Governmen! (tom time to time in this regard. ' : :

16. INTERPRETATION. -

If any rjuestion arises 1elatmg to the inter pretahon Of these rules, 1t~7
shall be referved to the Government who shall decide the same.

1

17.  RESI'UJARY MATTERS. -

" In repard fo matters not specifically covered by. t,hes‘e'_-rUIes,- or:
regulations ¢ orders made or issued thereundler or by special order; the

/€
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-

._—2/ - . . C_Gmm- PR ". wee Loibet ],
| 7
' ‘ T ) - 0 ‘g 'ﬂc[T"TZ} .-x,.Tll'ﬁE
S S(“HEDULEI i Gt Bench
el (See Rule 4) \
, Designation, 1 \Iumber and Scale of Pay of posts mcluded in the
. various Gradles of the Indian Defence Accounts Service. ’
1. Duty Posts:- ,
Sl. Griade & Scale of Pay | No.
No. | of
| _ s : | posts.
i) | Controller General of Defence Accounts o
(Rs. 21000) (fixed) i
ii) | Additional Controller General of Defence Accounts and‘ ol
“equivnlent posts 02"
(Rs. 24)50-650-26000) . L
i) | Principal Controllers of Defence Accounts and equ1valent L
| | posts : 12
| | (Rs. 22400-525- 24500) , : -
iv)..| Seninv Administrative -Grade mcludmg tluee encaderedl SRR
’ postq ~f Finarice Managers S S 61
.| (Rs. 1:400-500-22400) _ T
v) | Junicr Administrative Grade (Non-Functional Selection |
| Grad«) : ' B C
| (Rs. T1300-400- 18300) 126
vi) | Junier Administrative Grade |
(Rs. 12000-375-16500)
| vii) | Senjcr Time Scale 170 -
(Rs. 10000-325-15200) o
viii) | Junjce Time Scale 181 -
(Rs. #1100-275-13500) S
Total duty posts- 553 -
Resm ves:- .
i) Probationer’ Reserve : 24
1) Deputation Reserve @ 61
iii)  Leave Reserve - ; 05
iv)  Training Reserve 05
Total Reserve Posts ¢ 9.
Total authorized strength | el 648
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SCHEDUIE H

a { Guweahati Bench

"Method of 1 ocuntment Fleld of Pmmohon and Mmlmum Quahtymg
Service in fthe next Lower Grade for Appomtment of Officers on
promotion fto Duty Posts included in the various Glades of the Indian

Defence Accounts Service.

o~

Sl.- | Grade |'Méthod of
No. ' Réeruitment the . minimom | i
| ‘ _quahfymg service - forv h
: o _ promotion . - i
L2 | 3. | 4 |
1. [ Coniraller General { By promotion on Qfficers  in ’the posts
of Defence | the  basis  of | catrying the Pay Scale |-
Accoints selection. of Rs.- 22400—525 24500‘]-?_.

| with 2 years “regular
service in the grade, _
mcludmg the service, if
any, in - the posts

of Rs. 24050~ 650- 26000.

2. Additional .
| Contioller -General
| of Defence
- Accormnts and
' equivalent posts

By promotion on
the basis of-

selection.

Officers , in the posts'
carrying the’ Pay Scale’
of Rs. 22400-525- 24500

of Defence
| Accormts and
equivalent posts- ‘

3 * | Principal Controller.

By promofion on
the  basis of

selection.

Offlcers in the Semor
Admmlstratlve Grade
(Rs. 18400- 500- 22400)- '
with 3 years’ regular | -
| service in the grade. |

4 [ Senio

»By promotlon on

(i)- Officers m the Jumor

with 8" years, 1egular"
service in i:he grade
'(infc:luding -+ " Non-|
functional ' - Selechon N
Grade of the ]umor
Admmlstratwe Grade |-
(Rs. 14300- 400 18300); or |
(i) Officers . with 17

_ .Adn\inistrétive | the . basis  of
| Grade selection.
R

19

years’ regular service in |

(3

Fleld of Séiehﬁdn and B

carrying, the Pay Scale |+ -

_Admmlstratlve Grade',"', y
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| Group .'A" posts in the |
. |'Service out 6f’w‘hic'h aty
least 4. years . N
vse1v1ce should' be in the |
{ Junior

1egu1a1 B

Adrrumstratlve .
Grade (including;

sétvice rendered in the
Non-functiorfal

Selection Grade of the
Junior - Administrative '
Grade). - ; -

5. |Non-I unciional

Administrative
Gradn

Seleclinn Grade of
the Junior

By promotion.
according to
seniority based on
suitability.

Officers - m~ the ]umor
Administrative  Grade
(Bs. 12000-375- 16500)

provided  officer - has’

entered the 14t year of B |

Grade 'A' service on'the |

| 1st January .of ‘the  year

calculated : from year of.

exam1nat10n c the' N
-ba51s of Wthh he/she .

was rectuited. -

6. .']unior”
“Administrative
Grade

By promotion on
the. basis of
selection.

Officers in the S_én'ior'..'_

Time Scale (Rs. 10000- | o

325-15200) with'5 years’
regular. servite -in - the

' grade.

7. Senior Time Scale

By promotion

according o

seniority based on

Officers 'm the ]umor
Time ."Scale. (Rs. 8000-

| 275-13500) with 4 years’

8. | Junior lime Scale

suitability. regular service: in  the
- grade. I
By selection. Senior : Atcounts' '

5 years

Officers in the scale of |
Rs. 8000 2’75 13500 with |
" combined
service in the grade of
Senior . - Accounts
Ofﬁcer/ Accounts BRI

,Offlcer :

Note 1

First January of the year to which the vacancies pertam, shall -

. be crucial dai~ for dptprmmmg the eligibility of officers for promotlon to

20
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various grades: The officers: who ‘do . nof fulun e’ requirement; of -

* minimurm gty ng-gervice with reference to the crucial date shall be
“congidered only against vaeancies for the subsequent DPC year. a

~ Note-2. Where juniors who have completed  their “qualifying
service/eligilility. service are being considered for promotion,. their
seniors would also be considered provided . they -are not short - of
requisite/elipibility ~service by more than half such -=qualifying
service/eligil-lity service or two years’ whichever is- less. and have.
successfully completed their probation period for promotiori to hext.
higher grad~ along with their juniors who have already completed siich
qualifying/ eligibility service.- o ' L

2/
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Sl. irade Departmental Promotion Departrri‘eritél
No. | Committee for considering | Promotion Committée |
promotion "~ |for .  considering |- =
e confitmation ..
.. 2 3 ‘ o4
1. | Controller (i)~ - Chaitinan/Member, ;
General of | Union.. ~Public  Service
'| Defence Cornimission - Chaitman
Acconnts  (Rs. | (i) Secretary, Ministry ~ of |
26000/ - fixed) Defence -Member |
: (i)  Secretary (Defence’| -
Finance)/ Financial Adviser
(Defence Services) -
' - Member
2. | Addjrional (i) Chairman/Member,
| Contreller Union  Public  Service
Genero! of | Conumission - Chairman
Deferr = (i)  Secretary  (Defence
Accornts  and | Finance)/ Financial Adviser
equivalant posts | (DDefence Services)
(Rs.  »4080-650- - Membe
260000 (iii)  Controller - General of
Defence Accounts ‘
‘ - Member | :
3. | Principal (i) Chairman/Member,
Controller  of | Union  Public Service
Defence Commisgsion - Chairman -
Accornts  and | (i) Secretary  (Defence
equivnlent posts Finance)/ Financial Adviser
(Rs. -2400-525- | {Defence Services)
24500 - Member
(iii) Controller General of
Defence Accounts
- Member
14 Senior (1) Chairman/Member, |
| Adminiatrative | Union Public Service |
Gradr (Rs. | Commission -~ Chairman
| 18400 3N0- (i)  Secretary  (Defence
22400 | Finance)/ Financial Adviser
(Defence Services)
- Member
(iii) Controller General of
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"Gelection - Gradé
of the Junior

-Admuinistrative

Grade
| 14300-400-
1 18300)

(Rs.

_.(1)

- '('iii)ﬂ

-Secretary - (Defemé
Fmance) / Finaricial Adviser
(Defence Services)
‘~ Chairman
(ii) Controller
- Member
*Fihancial
{Finance
- Member
(AN),

:Additi'onal
Adviser MOD
Division)

(iv) Joint Secretary

Ministry of Home Affairs as

nominee of Establishment
Officer,  Department . of

Personnel & Traifing.
. - Meinber

General - of;| .
_ _Defence Accounts :

Juriien

Administrative -

Grad-
12000t 275+
1650M

(Rs.

Chau man/ Member,
Public
_ - Chatrman

(i

Uraon
Commission
(). Secretaty.

Firiance)/] Financial. Adviser

’ _(Defence Services)

- Member

(iii)y Controller General . of
Deferice Accounts

_ - Mémber
Additional

(iv) ]
MOD

Adviser, (Finance
Division) SRS
- Member
(v) Controller of Defence
Accounts/Controtler. '~ of
Finance and Accounts
(Factories)/ I.ntegrate_d
Financial Adviser -

- Membey

Service |-

(Defence |

Financial |-

| Seninr Time
Scal~ (Rs. 10000-
'325-17200)

(1) CGDA/AddLCGDA

- Chajrman
(i), Principal Controller of-
Defence Accounts/Principal
Controlier of  Accounts
(Factories) - Member
(iii) "Controller of . Defence
Accounts/ Integrated .,
Financial Adviser

[ 3



- Member
Financial

(iv) -'Addiﬁ@l{al

_A'-d'viser,' - MOD.. (Finance

.

wegty sarataw erfan
Cenlisi ~umi. it uove Hibu

g P
- i
2 1w \b e

Gargret sy rHAE
R CLT IR SRE ME, S

[
1

- | 275-13500)

| Scale (Rs. 8000-

‘Union.. .. Public
~Cofrrtiiggion A
s (h) Controller Generdl of
- Defence Accounts -

_ '-_Acco(xrits /Controller
Defence _
Cortroller- “of Finarice &1

‘Financial Adviser

Division}: - Member
" (v) Director/DFA (Coord)
o ' MOD (Finhance) '
o © -Member . L
'8. | Junior Time | (i) - -:Chairman/Member, |-1) Controller . General

Service
= Chairman

- - Member
(iii) Additional Financial
Adviser, / Deputy Financial
Adviser MOD (Finance”
Division) _ -
, - Member .
(iv) Principal Controlle: of
Defence Accounts/Principal

Controller  of Accounts
(Factories)/Joint ~ Coritroller
- General of Defence

v oof
"~ Accounts/

Accounts  (Fys)/Integrated

of Defeticés Accouitts

&  Accounts . (Fys)/ -

‘Adviser '~ Member |

/AddLCGDA .
. - Chairman - |

2) Additional Financial |+

Adviser/DEA, MOD |
(Fin) .~ .= Mémber

3) Joint Conttoller
Gerieral * of . Defénce |
Accounts/ Controller
of Defence Accounts/-
Controller - of 'Finance

Integrated. .- _Fhlagcial

- Member ‘

" Note: The Jndian Defence Accounts Service Rules, 2000 weré, published .
under SRO No. 66 dated 28t February 2000, Gazette of India Part'Il -

Section 4 dnled March 11, 2000. These Rules are amended by’SRO No. 89

© dated 4t Julv 2006, Gazette of India, Part J1-Section 4-dated July 9-July 15,

: ~2006.
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ANNEXURE R-2

i’he CGDA 'i Central Aamivistrative Tribunal
oK. PHRAM
Hew Deéihd«66 9 4 gprnann

_ qITETEY
( T!’]I'@“gh Pr@per Chnannel ) ‘(q ¥ ;zf::: j

L
Bir,

o P . 1
-4 PSR (F% o wfgeso | \

. With due respect and hunble submiseion, I bepg to state .
that the rallawin%,few linea for your Wink sonsidevatisn . -
and foreurdble action plehse, B

4

That 81ir, I have passed BAB Part IT examinatinn dtirth
1984, My Rall Wo waz €27, In view of Eags‘ing SAS Part IT
examination, I am expecting my provisioning as 80(A) mnywHers
under your kinR econtrol, Sir, may I request four hoéneur te
post me to GDA Gsuhati on my provisiening as BO(A),

It 4s only 4 monthas back 1,6, on 2,1158%, T and fy wWife
Mrs, Tapaghi Piswas Pt, Auvditer AJe Ke, 8313404 nave Joined
ts CDA Gauhati on our tronsfey from BLA PSD Missamasdy
in the evént of my being posted out from (DA Gauhatiy my
family will be greatly distirbed, It will not be péssible
on her pirt tn stay alene with twe miner thildren in &
ranted heuse ard naturslly I will have to keép my femily
with me where T will be posted, Horsever, she is.sits
enuine erisuing SAS Part II condidate § a5 JULY
Her examinetisn will also be badly

My provieioning elsewhere other than Gauhati will be
sd¥arsely affect me, my family with two miner ehildPsh es
well as her serviee life. Tha healih of thé. ehildrs '
also. not faveursble for rapid shiftihe From one pla
ansther, ‘

~ Therefore, I pray that you would be kind eneveh to
consider my esre sympathetically and nost me to GDA Gavhati-
en my pbevisiening as 30(A) ge that I ean render ny Serviee
very smodhly and effielently, ¥or this aet of kindnees 1
shell remain ever pratefl to you. )

Yours faithfully,

/f)r)flqugrhxgijl,Tq@Jggzﬂ

, _— (Prasants Ranjan Biswat )

Dateds 11,2, Pt. Avditor, Afe. M, 83@%1*91&

(DA Gazuhati Office 6f the CPA,Basietha,
Gauhati-28




Co e m et T e s e e S e g

. . 'To . ) ’ . ! ‘.
The CGDA | R L
West Blookey o ERACEEE T MO BORY S
RsKe Puram o o - ' Central Admusististive Tisbuusal | |
New Deélhieés o e IR B EC |

: !'mmugh CDA - Bagistha, Gahs )

i Mol s v and zeapiin
“rolldwing faw'iihbyl
ifable sdvia

S kel ade, 1t 1e deueneiih

e . PRt Nt T am due for prémbtion
to the Accounta Offiverds araded I em now serving in
- the Gffise of the SIA B, DEWAPUE and my wife o
St Tapashi Biswas 80 (A) {8 serving in the office &f
the UA 1331 Boge Depot undet AG (P) Sewdky G/0 99 APDy - .
Both thess offices are situatsd &t the same dgtation -
1Jee Dimapury Both of us regumed our duttes &4 = ‘
19 0ct 89 only 1jes nine and half monthe agos Now I am
feared that on my posting on promotion to elsswhers; tny
wife will face a problem to fiaintain the wdkor echoo}
going hfldren, : ‘ : . '

86, in this ecomection, ;_-.am,'ivtewst@ﬁy...yozﬁﬁ_ hbtidwr
to kindly post me to AQ (B) Sewdk oA my Promotion es -
AO'a gralel I came to know fmbaxskammmu\éaf oS
AD (P) Gewak that he 18 going o sonpléte ks NER detitwe
and has already applied for his repateiacivn, e
 Tnsease of his repatiabiGn is GonsiGeres, iy, posting
will S06bve: no DADA, iF LJOIRINY st lwe! I willde.
able o stay v 3 ddstuches
within a yesry : -
Tn view of above, I am requesting your kind gelf o
considét ty case sympathet Oallyl For this act of Kitkine ss,
I shall remain ever grateful to.ypu, L :

Thanking you in aﬁﬂaipation-.

Yours faithfully,
‘ -\ . -.v ’ :
mmm% —
| ( Pu.DISWAS) 5
cated 1 11 dul | C o Ao
Pated 111 Jul 90 7 afe o B3delas4 -
Office of thé Sia 85 Dimapur

=3

T imaplur "



ANNEXURE R-4

EE:'L s LR S SR T NS VD U

'- ,li h Q’a ;}*‘ L‘Q’T-\‘f '.s'-’n‘ili"liw
Y ' Central Acmh.)shml\u Tribusal |

Lo ‘ o ‘ . ST

N
\
,.l_,r

S T
i

1

[ 1,

'nzna'rz'? mcﬁa‘
: " O  Grvec Bath Bmch
1EQUIS ON roﬂ ADVANCT- L s : J

' Accoun’rsp ‘ j' NE TR B
£ x.om. l'hé Cohtrollél' Uf pnf?nce\ i TR T

w

‘6&"- (Rupedsrl:aA..A» = ¥
- oF, : . . * . ;

Autnorltv - ol AT _ d\bf\‘ﬁ TJ\/G E
@Aﬁ’fjfﬂd 7{9/ o L :jqngﬁ'nl‘ __—_*_____,__.,..._«--——'—-—"""
- ame in full

f '(in “L(JCK ]_g:(’

Coiajmadt : :

A 1 akmed el
Pascad.fox Rs. - - - b
Onl,r Voweh" phe T

+?T“"*"‘“" """" ol e
”::ury qus of S
! Payea ol L .
i '_i i [og)

: ATURE ;
MEN SL ,{" :
PE( i) s E" :

O\z")\“
e ABOT A
'Augﬁcr §.0MAY 560 _(:s

RES r,n

DCDMM)
il e
CaAEAR Lt

e ni Chaqiin

s » : *,g:\ n I .-:
Ty RIS R

FRER=



:

for transfer to th~ stations mentione

© stations” To far-ilitate repatriation of the eligible volunt
choice, it is proposed to transf

2. In view nf the above, it is requested - that
“a’ along with their

- promotion to AQ's

* ‘furnished to this HQrs. by 15t October 2007 positively.

. . . : 5-k
Rk }“”\' RS Tﬁ——' :~U~D./‘\L, ‘.Tv}\/ ﬁ-«O.{ BLQC}QV
| RAM, NEW DELHL . .. L
C , , , “Geaifidential ' S
“No. AN/IX/9010/1/Sr.Out/ 1072007 . Dated: 1_0/8/2_()07 :
b { &sdta agrrafim w00
The PCDA/CDA Ceootral AGm e wine b .i’r.u-:l. |
o o
Subject: Tynnsfer Establishment: DAD. AAOs/SOs(A) w - T “x ?

This offi~ is getting requests on regular basis {rome
\ d'in the Annexure ‘A’ to this letter. “Many, of the

individuals are ~~rving at far off stations

¢r some of the AAOs/SOs(A) from -the stations
mentioned in Annexure ‘A’ on station seniority basis by the end of the current

academic year 27'107-2008.

respect of the station seniors for each station cut off date as shown in the Annexure
three choice stations- excluding those- individuals who will be

completing 56 y~ars of age as on 30/6/2008, those AAOs who are falling in zone of
t grade upto Roster No. 1125 (Roster as © :
belonging to rescrved category, who have completed 4 yedrs in the grade may be

(@)  All th- station seniors may
o likely o be transferred out at the end of the current academic session.
{b) For f-~iding station seniority the period serve
a at th~ station of present posting, if any should -als
It js t» be ensured that individuals.are not trans
after the names are forw

issuadl. A facsimile of the proforma . for-
parti- 'ilars/stay profile is enclosed at Annexure B’

o be taken into account.

(c). It ma - specifically be mentioned w
The nature of training undergone b
on J work/project and the project on which the i
may ~lso b2 shown.

y the individual and whether deployed
ndividual is deployed-

\

(d) B mnyv be ensured that Roster N
the list. The fact as to whether the AAO belongs to General Category or
Reserved Category may also please be intimated. The date. of promotion

as SO(A) may also invariably be indicated against each cases of SO{A).

(e} Individuals seeking ‘exemption on ] _
' - submit_supporting documents with their ‘application . preferably
cate fram Govt. Hospital in original. Copies of X-

© medi~al. certifi

28

a number of SOs{A)/AAOs

and some of them are at hard/tenure .
eers to the station of their

please be alerted and informed that theéy are

hether the individual is EDP trained.
o. of AAOs are invariably furnished in -

medical grounds may-be advised to.

service particulars/stay profile in- "

n 01.10:2003) and AACS" -

d under the other Corr'l.‘_f_nan'ds-v-_:'“

ferred. out at youf end -
arded to this.office' till the transfer orders are - '
furnishing the service ..



+s miav net be forwar cieo to this bffice. To ‘enzble

.‘

‘ 3y f‘va'tuoiogj Rznoy )

‘ v. this office to examing the reauests for exempfion from transfefs on .
meual ersund of self, coniments _against the Column 'State bf Health' .
in_ the ACR of the' individual concernéd for last three years may
invariably be mentiotied and specific . recommendations of the -

PCDA/CDA on the sanie be furmshed

| A separate list showing the detaﬂs of md1v1duals who have béen exempted‘—' L
from “transfer by your office/by. this HQrs ‘inter-alia Jhdmating th‘

reasons_for such. Eitexiijﬂoﬂ may be furnished. In caﬁ‘é any. of such:

exempted inditiduals ittéspéctive of their age séeks further exetnption, .
" their applications may:be forwarded together with supportmg documents s

along with CDA’s recominendations {Annéxure ‘C).

A li=t showing indiviciuals who have-already been tré.nsfer"réd on, station

(&)
seninrity basis and subsequently granted deferment by this HQrs may also
l be fivnished separately indicating thc date wp to which the transfer is
e deferved (/\nnexurc D).
D ’\ ‘ﬁm N S
h s< ‘ ;';‘\’ < "1. P :
Tt o ). 8% |Wherever no cut off date is given and only the number of stat1on séniors

Ceuiiny
Adduy tistisdve Tribunel jare mentioned in the Annexure, in- such cases the list should contain the
nani = other than those mentioned at Para 2(e) to 2(g). - '

S} Genrlor in rPscht of Iady employees. included in the semouty hst may be

HET‘Q*.'E FE T‘li'ﬁa‘ ] specifically indicated to avoid any ambigulty

G Vs - t
e ‘fﬁn PCDJA(WC] Chandigarh and PCDA(NC] Jammu.
3. The nam=s of  AAOs/SOs(A) with complete service proﬁle whether 'EDP

trained or not ~nd who are organization seniors and have completed 15 years service
.. in“the organisafion, may also please be sent. It is requested to.ensure that no
adjustment are made without prior concurrence of this HQrs. oiice, their riames.
are sent to this office. Further , rfequests for adjustment of  ofganiZdtion
serifors/station seniors within 6 Janization on administratwe reqhﬁ‘émént H.fter

issue of transfer orders may fiot be made

4, Please also  furnish . statibn ‘wise authofizedl_posted strength .
AAQs/SOs(A) as on date and month wise, vacanciés likely to arlse .on account of
retirement durins the period 1/10/2007 to 30/9/2008.

5. It i5 requnsted that names of those individuals who can Ec édjusted within
command, thei: names may not be included in the list and only in case. inter--
command trane!~r is required or the station is centrally controlled thelr names may. -

be forwarded

6. Volunter: if a.n.y,- the station other than those specified in fhe'..Annei'mre' JA
may be adjusted within the organization by your office. '
4

Please ackn« ledge receipt. N — ;
: - ( Strendte Kumar+—
. /

“For CGDA
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shati encd

[ 30-Jun.2001

30-Jun-2002

1 |AGRA | MATHURA
2 |AGRA/MATHURA ARMY | 30-Jun-2001 | 30-Jun-2002
3 |AGRA/MATHURA AFDDN | 30-Jun-2001 | 30-Jun-2002
4 |ALWAR SWC |01 Station Sr.| 01 Station Sr.
5 |AMBAJHARI/ NAGIPUR / KAMPTEE AFDDN | 30-Jun-2001 | 30-Jun-2002
6 |AMBAJHAR!I/NAGFUR/KAMPTEE Fys 30-Jun-2001 | 30-Jun-2002 .
7 |AMBAJHARI/ NAGPUR / KAMPTEE 'SC 30-Jun-2001 | 30-Jun-2002 °
8 |AMBALA - AFDDN | 30-Jun-2002 | 30-Jun-2003
9 |AMBALA WC 30-Jun-2002 | 30-Jun-2003
10 |[AMBALA PD 30-Jun-2002 | 30-Jun-2003
11 |AMBERNATH Fys |05 Station Sr.| 05 Station Sr.
12 |AMRITSAR ~WC 02 Station Sr.| 01 Station Sr.
13 |AMRITSAR PD |01 Station Sr.| 01 Station Sr.
14 |Ajmer/Nasribad SC 01 Station Sr.| 01 Station Sr.
15 |BABINA o CC. |02 Station Sr.| 02 Station Sr.’
16 |BALASORE o R&D ND |02 Station Sr.| 01 Station Sr.
17 _|BANGALORE R AFDDN_| 30-Jun-2000 | 30-Jun-2001
18 |BANGALORE BLR | 30-Jun-2000 | - 30-Jun-2001
19 [BANGALORE o CHENNAI| 30-Jun-2000 | 30-Jun-2001
20 |BANGALORE B R&D | 30-Jun-2000 | . 30-Jun-2001
21 |BAREILLY - AFDDN |02 Station Sr.| 01 Station Sr. -
22 [BRAREILLY ARMY |02 Station Sr.| 04 Station Sr.
23 |BELGUM - BLR |03 Station Sr.| 04 Station Sr.
24 |BHANDARA ) Fys |03 Station Sr.| 03 Station Sr.
25 |BHATINDA - o PD NIL NIL
26 [BHATINDA swcC 03 Station Sr.| 03 Station Sr.
27 |BHOPAL . ) JBL 30-Jun-2001 | 30-Jun-2002
28 |BHUBANESHWARr Patha |01 Station Sr.| .01 Station Sr.
29 [BIKANER BR 01 Station Sr.| 01 Station Sr.
30 [BIKANER SWC 01 Station Sr.| 01 Station Sr.
31 |BOLANGIR j_ Fys 03 Station Sr.| 03 Station Sr.
32 |CHANDA Fys 02 Station Sr.| 02 Station Sr.
33 |[CHANDIGARH wcC 30-Jun-2001 | 30-Jun-2002
34 [CHANDIGARH PD 30-Jun-2001 | 30-Jun-2002
'35 [CHANDIGARH AFDDN | 30-Jun-2001 | 30-Jun-2002
36 |CHANDIGARH ) Fys 30-Jun-2001 | 30-Jun-2002
37 |CHANDIGARH. - R&D 30-Jun-2001 | 30-Jun-2002
38 |CHANDIGARH B BR_ | 30-Jun-2001 | 30-Jun-2002
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 [CHENNAL TAMBAT AT T AVADE AFDCM [| 30-Jun-2001 | 30.Jun-2002
CHENNAT/ TAMBAT A} / AVADI CHENNAI] 30-2un-2001, 30-Jun-2002
CHENNAT TAMBAT A | AVAD Fys | 30-Jun-2001 | ~30-Jun-2002
CHENNAI / TAMBARAM / AVADI R&D BLR | 30-Jun-2001 | 30-Jun-2002
CHENNAI/ TAMBARAM / AVADI NAVY | 30-Jun-2001 | 30-Jun-2002
CHENNAI / TAMBARAM / AVADI CSD | 30-Jun-2001 | 30-Jun-2002
COIMBATORE AFDDN | 30-Jun-2001 | 30-Jun-2002
COIMBATORE CHENNAI| 30-Jun-2001 | 30-Jun-2002
DANAPUR B PATNA |04 Station Sr.| 04 Station Sr.
DASUYA PD |01 Station Sr.| 01 Station Sr.
DEHRADUN ) ARMY | 30-Sep-2002 | 30-Sep-2003
DEHRADUN “Fys 30-Sep-2002 | 30-Sep-2003
DEHRADUN - AFDDN | 30-Sep-2002 | 30-Sep-2003
DEHRADUN B R&D ND | 30-Sep-2002 | 30-Sep-2003
DEHU ROAD Fys 02 Station Sr.| 02 Station Sr.
DELHI WC 30-Jun-1995 | 30-Jun-1996
DELH] AFDDN | 30-Jun-1995 | 30-Jun-1996
DELHI BR 30-Jun-1995 |- 30-Jun-1996
DELHI B R&D ND | 30-Jun-1995 | 30-Jun-1996
DELHI PD 30-Jun-1995 | 30-Jun-1996
DELH] NAVY | 30-Jun-1995 | 30-Jun-1996
DELHI €SD | 30-Jun-1995 |  30-Jun-1996
|DELHI PCDAND| 30-Jun-1995 | 30-Jun-1996
DELHI AFND | 30-Jun-i995 | 30-Jun-1996
DELHI B CDAIDS | 30-Jun-1995 30-Jun-1996
|FATEHGARH CC . |02 Station Sr.| 02 Station Sr.
GAYA Patna 02 Station Sr.| 02 Station Sr.
GORAKHPUR PD |01 Station Sr.| 01 Station Sr.
GORAKHPUR AFDDN |01 Station Sr.| 01 Station Sr.
GURDASPUR PD 01 Station Sr.| 01 Station Sr.
GURDASPUR - TWC | 01 Station Sr.| 01 Station Sr.
GURGAON PD |01 Station Sr.| 01 Station Sr.
GUWAHAT! GUW |10 Station Sr.| 10 Station Sr.
GUWAHATI BR |02 Station Sr.| 02 Station Sr.
GUWAHATI AFDDN NIL "~ NIL
GWALIOR AFDDN | 30-Jun-2002 | ' 30-Jun-2003
GWALIOR B JBL 30-Jun-2002 | 30-Jun-2003
HAMIRPUR PD |01 Station Sr.| 01 Station Sr.
HISSAR" SWC 02 Station Sr.| 02 Station Sr.
HISSAR o PD | 01 Station Sr.| 01 Station Sr.
" ]JAIPUR SWC | 30-Jan-2002 | 30-Jun-2003
“[JAIPUR - PD 30-Jun-2002 | 30-Jun-2003

- s

~
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21 [JALLANDHAR ] B o | a0-dun-2001 | 30-Jun-2002 )
o7 [GALLANDHAR T W m Jun-2noi | 30-Jurl-2002 .
83 |[JAMMU NC 0-Jun-2002 | 30.Jun=2003
84 [ JAMMU o AFDDN 30-Jun-2002 | = 30-Jun-2003 -
85 |JAMMU PD 30-Jun-2002 | 30-Jun-2003_
86 |JAMMU "BR 30-Jun-2002 | _30-Jun-2003
87 |JAMMU CcSsD 30-Jun-2002 | 30-Jun-2003
88 |JAMMU WC 30-Jun-2002 | 30-Jun-2003
89 |JHANSI cC 30.Jun-2002 | 30-Jun-2003
30 |JODHPUR SC | 03 Station Sr.| 03 Station Sr.
91 [JODHPUR AFDDN | 01 Station Sr.| 01 Station Sr.
92 |KANPUR o "AFDDN | 01 Station Sr.| 01 Station Sr.
93 (KANPUR 3 cC 03 Station Sr.| 03 Station Sr.
94 [KANPUR o Fys | 10 Station Sr.| 10 Station Sr.
95 |KANPUR B “PD |01 Station Sr.| 01 Station Sr.
96 |KANPUR ' R&D ND NIL NIL -
97 |KAPURTHALA - WC | 01 Station Sr.| 01 Station Sr.
98 |KAPURTHALA ) PD NIL NIL
99 |KERELA Station NAVY | 30-Sep-2001 | 30-Sep-2002
700 |KERELA Station R&D BLR | 30-Sep-2001 | 30-Sep-2002
701 |KERELA Station CHENNAI| 30-Sep-2001 | -30-Sep-2002
102 |KOLKATA ‘ EYS |10 Station 5r.] 10 Station Sr.
103 |KOLKATA Patna | 05 Station Sr.| 05 Station Sr._
104 |LUCKNOW . AFDDN | 30-Jun-2002 | 30-Jun-2003
105 [LUCKNOW ___ cc 30-Jun-2002 | 30-Jun-2003
106 {LUCKNOW B BLR | 30-Jun-2002 | 30-Jun-2003
107 [LUDHIANA ) PD 01 Station Sr.| 01 Station Sr.
| 108 |MANDI L PD 01 Station Sr.| 01 Station Sr.
109 |MEDAK o Fys 03 Station Sr.| 03 Station Sr.
110 |MEERUT ARMY | 30-Jun-2001 | 30-Jun-2002
111 |MEERUT "f" PD | 30-Jun-2001 | 30-Jun-2002 °
| 112 |[MEERUT o TRG | 30-Jun-2001 | 30-Jun-2002
113 [MEERUT - FUNDS | 30-Jun-2001 | 30-Jun-2002 .
114 [MHOW ) JBL | 02 Station Sr.| 02 Station Sr.
115 [PALAMPUR B PD | 01 Station Sr.| 01 Station Sr.
116 [PATHANKOT o PD 30-Jun-2002 | 30-Jun-2003
17 |PATHANKOT WC | 30-Jun-2002 | 30-Jun-2003
118 |PATHANKOT BR 30-Jun-2002 | 30-Jun-2003
119 [PATIALA ) WC | 02 Station Sr.| 02 Station Sr.
120 |PATIALA PD |01 Station Sr.| 01 Station Sr.
121 |PATNA o BR 01 Station Sr.| 01 Station Sr.
27 [PATNA PATNA |05 Station Sr.| 05 Station Sr.
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F;’lh”G’AF‘H . o PATHA |03 Station Br.| 08 Siation S, |
124 |ROOEKEE o ABWYY |- 230-dun-2002 [ . 30-Jin-2003
125 |SECUNDERABAD / | iYDERABAD Sec'bad | 30-Jun-2000 | 30-Jun-2001.
126 [SECUNDERABAD / HYDERABAD CHENNAI| 30-Jun-2000 | 30-Jun-2001
127 |SECUNDERABAD / HYDERABAD AFDDN | 30-Jun-2000 | 30-Juri-2001
128 |[SECUNDERABAD / HYDERABAD R&D HYD | 30-Jun-2000 | 30-Jun-2001 _
129 {SHIMLA WC 02 Station Sr.| 02 Station Sr. |
130 [SHIMLA BR | 01 Station Sr.| 01 Station Sr._ |+
131 |SHIMLA ~ PD 01 Station Sr.| 01 Station Sr.
132 [SILCHAR “GUW | 02 Station Sr.| 02 Station Sr._| '
133 [SILCHAR BR | 01Station Sr. | 01Station Sr.
134 |SILIGURI PATNA {03 Station Sr.| 03 Station Sr.
135 [SRINAGAR BR 01 Station Sr.| 01 Station Sr.
136 [SRINAGAR - NC 05 Station Sr.{ 05 Station Sr.
137 |SRINAGAR - PD |01 Station Sr.| 01 Station Sr. .
138 |[TRICHY Fys 30-Jun-2002 | 30-Jun-2003
139 [ TRIVANDRUM GHENNAI| 02 Station Sr.| 02 Station Sr.
140 |UDHAMPUR NC 05 Station Sr.| 05 Station Sr.
| 141 |[VARANASI cC 30-Jun-2001 | 30-Jun-2002
142 |VIZAG Sec'bad | 30-Jun-2001 | 30-Jun-2002
143 [VIZAG o NAVY | 30-Jun-2001 | 30-Jun-2002
144 IVIZAG | o R&D HYD| 30-Jun-2001 | 30-Jun-2002
145 [YOL NC 02 Station Sr.| 02 Station-Sr.-
146 |YOL B PD | 01Station Sr.| 01Station Sr.

3




.».;:;.r') ;L‘uwayC Qearing in rmnd the fact that they are
responsible officers of the Department, representlng

the Principal Controller/ControHer to the authormes
. .- with whom they deal.

EDUCATION OF. OF_F'IC.ERS" AND
' ESTABLISHMENTS o
The educatlon of officers and establishments of

\l"f‘ reparment in their official duties is a matter of primary
marianee in relation (o m‘ﬂmenm and the Controfler sheold

s A0SSHCN 0 L Se snouid also taKe adequate
2 2nsure that all oﬁlcors and SOs (A) in his office
hat it is their duly to impart such  instruction to

-‘.J

bec >m@ efiicient in their duties in the minimum time possible.

Ea("f-l The manner in which the education of officers
cAand e3lablishments can best be carried. out is feft to the
LerP[iﬂn of Principal Controilers/Conﬁrollers The following
neans are suggested for adoption :

: (" Short lectures of about 10 or 15 minutes duration

o his OfflCEfS and dISCUSS!Oﬂ with-them on general
subject e.q., financial ad\nce htgher audit, etc.

(:E) Short lectures by IDAS Officers or Senior Accounts

. - . OfficersfAccounts Officers to- ‘Assistant Accounts

Officers/Section  Officers’ (Accounts) and “Senior -
- Auditors of their section on par’(rcular branches of

the work and on their general duties.
¢3) Lectures by selected -Assistant Accaunts Officers/

; :ubordmate Actounts Service Exammat{on on .the’
subjects for that examination. - »

{4 Verbal instructions by oﬂicers to junlor clerks con

" such matters as’ the avmdance of common mistakes.
and incorrect expressions in draftlng letters, a

“methodical system of work and disposal of cor-:
respondence, -the importance of keeping work ab-

solutely current, the unkeep of registers, or other.

.7_f’131|.5h"ﬂeﬂt5 serving under them as will ensure that they -

© occasionally by the Principal Controiler/Controlter

‘Section COfficers (Accounts) to” candidates. for the -

; fers o bers of the Bepa
. are (1) to safeguard’ t
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subjects, a knowledge of which thi 1mprove'qthe|r |

general eﬁlcrency .
" Ndte : Except in the case of (3) above, such rnstrucrmns :

~~should ordinarily be given during the .normal office. - hours

but should not be allowed to interfere with the ordmary
rourme of work.

' General knowledge of the Defence oervrces
Organisation is of great value and advantage should be
‘zkan of any opporturity that <ficsr o mETVIo g tweh
knowiedge. For example, Prmcxpai L,ontrotlers/Controllers .
should arrange fof a body of officers, Assistant Accourts
Officers, Section officers (Accounts), Senior AuditorsfAuditors
and Clerks to be taken round a Store Depot, or dther
formation-and -have the work of the formation epramed to |
them by an officer serving with it. General knowledge of. this
nature is particularly important in the case of the Local Aud:t
Staff and each LA.C. should ensure that the staff’ worklng; '
under him are made fully conversant with the work of all -
the format:ons in his audit area: ‘

It is possible in_ certain cases. for officers to

. take work durect from one or more selected clerks in a’

section. This should be done to the extent passible as it :
relieves the A.A.Q./SO(A) of some of his work and thereby

- enables him to devote more time to the instructian- of the
' members ot his section. It aiso affords an opportunity to
the 'Accounfs Officer/Senior AccSunts Officer/A.C.D.A -in-

charge Section of giving individual instructions tc. one or

. more Semor Audltors/Audltors and Clerks iy his Secnon

The general duties of Group Officers, Senior

N Accoun S l icer, Accounts Offlqer/Hmdl Officers/A.C.D.A.-in- .
charge sectiens. and AA Os/Section Officers (Accounts) . of

Sections are detailed in Appendix | to this Manual.

 TRANSFER POLICY
GENERAL

The rundamentai principles gomermng the trans—‘
1ent from one office to another

rests of Government and fo
EWI('E in fhp Rinhaoct nrceillo

maintain the efficiency: oﬁ. 5
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Hixe o this {3) & make Jhe ,‘.-\.oe/Qeo ion

'-.m'f*r“ (Acoounts, praficient all round in the work’ of the'-rl-

- partinent o enable them to occupy pivotal poemons and /

1\ i meet the convenience and wishes of individuals when

: lhere is ‘an opportunity of domg so with due regard to the

mtufeetd of the service. /

‘The broad principles glven in the succeedlng:'

mragr.ap. 5 will ‘be cbserved when dealing with transfers. of}.;.,i}
staff. Within these broad-principles, Principal Controllers/Con-
tmllem may formulate their delailed transfer policies to su1t[_

their. dwn -particular circumstances.

)y © Periodical transfers are necessary and will be. ef-

LY

. ; : . .
-—-«-rn—-q_ ialar-1s —,-r i e [ =T atatil R

S ITIATAS T ’nh’:;r alo
ndividuals serving at tenure and difficult stations,
i} to give all members a chance io serve at popular

. . stations of their choice, as far as possible and (i)

to- shift individuals employed on sensitive assign-

ments, on completion of the prescribed tenure(_s).'

Such transfers should normally coincide with the. -

.+ end of the scholastic year in schools/colleges.

" (i} For the purpose of effecting periodical transfers;
Principal Controllers/Controllers will draw up lists

of (a) stations in their organisations which may be

L __reg'arded as tenure/hardship stations, -due to lack
.- of the normal amenities of life; or due to difficuit .

conditions of service etc., and which are therefore,,
very unpopular - with. the staff and (b)

Citles WlTh‘ a considerable population,
schools/colleges,

-serve there :

SO 1 wilt be ensured that individuals posted to
- _tenure/hardship stations are not required to serve
at such stations for unduiy long-periods. They will

- be posted out-at State expense on completion of
tenures in tenure stations or, in case of hardship

‘pepular!

atatlons postings to which are in great demand. .-

having. =~

» hospitals etc., will not  be. .~

- categorised as “difficult” stations, merely because" .
a-section or. Sectlons of the staff are relucfant to

BT

. ailer a r2aspo
determined by Pnnctpal
due regard to all relevant factors, such as the’

* degree of unpopularly of- the station, difficulty in’
finding suitbale reptacements etc. While a petiod
" of three years should-be appropriate in most cases.
Principal Controllers/ControHers will have the dis-
cretion to reduce the penod suxtably i excepnonal

which el 08
ontroilers/Confroller withy -

stagens

S parod,

cases, where such-- reductlon is ‘warranted of to ..

"increase it in the case of oertam hardship stations,
‘where it is not possible to rotate the staff ‘every
three years, The periods for rotation of staff in

hardship stations need not be fixed or inelastic.
Ahers ers ars offices of Moz nan 2ne ;
Controller/Controller, at 'a station categoriesed as 3
tenure/hardship station, the praciice followed in rotating the

Fri _f._“.".*!

_staff should, as far possible, be. uniform and will. be settled -

by the Principal Controllers/Controliers congerned, by motuar )
consultation, and with the approval of CGDAe office. ]
(iv) Individuals due to be posted dut of difficult stations ,,

will be accommodated-at-one. ‘of thfee stations of

their choice; to be specified. by them, to the extent

- administratively feasible. Selection of staff for man-
‘ning vacancies at difficult stalions will be made from
amongst those serving at popular or other stations,
with due regard to their stay at the preeent stations,
their previous service etc. -

Transfers of ;ndi\nduals servmg al popular sta- -
tions Will be eﬁected generally on 1he basis. ‘of seniority of

stay at thQse stations, barring c;ompassxonate cases, cases,
where the P.C.D.AJ/CD.A. considers the retention of arn,
individual to be essential in the interests of work stc., to

the -extent necessary .10 accommodate members who have

‘a Iegmmate claim to serve at such stations and those who

are’ being repatriated; after @ speu of serwce at dn‘ncult

: statlons

lndzwduais holding séns’itive'assignments in sub- . |

: 'ofﬂces wull be transferred out on completlon of the prescribed

tenures unless they can be retained:in a non- sensmve'

assegnment in a dlfferent offlce at the same station.
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4 TTRANSFERS FROM STATIC OFFICES.
AT,
JCOATTFUNdS), Meerut and PCDA(P), Allahabad, a limited
numbar . of persons will . be transferred out at convenient
intervals, at the discretion of the CGDA, to the offices of
e tegional PCsDA/CsDA at respective stations in order to
- widen their- experience of work. Such persons, after their
. lozat transfer, will be considered for transfer outside, on the

- A S

Dasis of station seniority, after they have completed a yezar's
senvice in the local offices of the Principal Controllers/
=antroilers concerned and tamitarised therszi.zz o
: O ITiCe Lo osome sxient
" -individuals  serving at AVAD! and CALCUTTA under
Cowsndrailers 5f Accounis (Factories), Mumbai under CDA
iNavy) and New Delhi under PCDA, New Delhi will be simitarly
liahte for inter command transfer as indicated’ beicw -
T AVADI— To the Office of CDA Chennai or to ihe
o : sub offices of CDA Bangalore at Chennaj,
MUMBAI— | To the sub-offices of
I C.D.A (AF.) at Mumbai,
CALCUTTA— To the Sub-offices of CDA. (Patna) at
: Calcutta. -
- -NEW DELHITo the sub office of CDA [(PD): CDA
LT _ (R & D) and their sub-offices or the sub-
- offices of PCDA (WC) or CDA (AF)

EXEMPTION FROM TRANSFERS

373 Persons above '[54 years] of age will not normally
b SUBJECTEd to transfer. Such persons, if not serving at their home
sitions or stations of choice, will be repatriated to those stations

" df so-desired by them) to the extent administratively feasible. -

- [3}"4. I Where husband and wife are both serving:in this Depart- -
- ment. SifSHS wil be made to post them to, or retain them at-the same
station,” fér the periods and to the extent administratively feasibie.
" Huisband and wife. teams
“loutside the Department. order
ments/Public Secto
possibie and. within

T

other . central Government Depart-
r undertakings/State Governments may as for as.
the constraints of adminstrative' convenience be
considered for posting at the same station or if there-is no vacancy/post
in that station to the state where the other spouse is- posted. .

_'" case where an employee, or a member of his-

1 - NOTE FOR HREADERS —As The retirement age has been rajsad from 38 .

s yRals 1o B0 years this may

require corresponding. upward revision,
2 -Suhetittuted vida ~ o0

_In the case of static offices, viz. .CDA(Q), Pune,

P.CDASC) or

even when.one of them is serving. .-

- 36
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tariiy, Is sulfering from sericus ailments §ugh as cancer, polio, :
blindness, mental disease, paralysis etc.. Principal Con;r_ollers,f(?_:qg--j R
trollers may;’ at their discretion grant exemption from: trangfefs'-‘f,j?. o
a specifit/limited period, provided the diseaseis certfied by the! .
authorised specialist. The case may be rewewgd after th.eépgﬁodvog,:

-exemption- is ever. -

Physicalty handicapped employees may be grar}t‘s_a.rfé:'.exempt‘i_o'n
from transfer taking intd accoun! the seriousness of the'phys;gal-
c!isabiiily of the employee duéAlo less ot limbs, spinal; ‘co'r-d injuiies,
paralysis, parasis, visual disability etc. e '

E?Tl The President and the General Secretary of the Head- -
Juarters Assecizlicnn will Se zxzmnied rom ransfer, farl 50 Efspig
as they scld these cffices. in ihe case of. Brrmnr:h Assocnati05}$ a
the Headquarters Office of Principal Contro!lersrControl!ers:’ihe Presi-
dent and Generat Secratary will be exempted from tran.srer_ during
the first year of their appointment to that office. Clher off:_csi bearers
of Associations "(including the President and the General Secretary

- of Branch Asscciations, except as stated abovej and - staff-side
members of office Councils are liable for transfer, in: thair turn.

TRANSFERS BY MUTUAL EXCHANGE. .

Principal Controllers/Controllers will be- cq-:r-_hp.'e'terzt fa
consider and accept requests for transfer by mutual exchainge within:

- their organisations. Applications for inter-command transfers on the:

basis of mutual exchange. will be referred to the €GDA, keeping in
view. the guidelines faid down by the C.G.D.A. :

GENERAL - —
{i) The abave mentioned guidelines will not apply

-to transfers on administrative grounds, which may be- eHected

at the diseyetion oi the administration. ‘ _ ‘
(i} Those Principal Controllers/Controllers whio
have an ail-indian Jurisdiction will endeavour, jto have 3

sysiem of zonal transfers for rotation of staff, where it is.

necessary, according to the principles cited gbo_\ie, 50 that' ‘.
the staff of certain regions can, be rotated within t_hes; zorles,
‘and lhe'yl can serve at reasonable distances from-their. hgm;ga .
states. :

Subject to the above general principles being -

observed as far as possible, Principal Controlleis/Controfiers -

will exercise lheir discretion in selech’ng »Assist.aﬁt- 'Accopnfs
Officers/Section Officers {Accounts), Senior Audnocs., .Aud’l_tpr._s’ )
and Clerks for transfer outside th(_a main office and: l;ggyyge&ng-

sub-offices. S , oo
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+ stations’ within the Controlle
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for transfer on fomraszicnaiz
SCTounts” Officers Tamies -

g - -l Auaiiors, Auditers and Clerks
-G Vi wiil be considered by the'C.G.D.A. on
mendal w of the Principal Controlley/
ior'warding,' applications to
- ONn compassionate grounds,
individual(s)'.concerned as |
iime to linie should be’ furn

suiside the
the recom-
Controller concerned.

the CG.DA. for transfer,

r's own jurisdiction will bé deajt
with.by the.Controlier concerned. In such cases of transfers
ON compassionate grounds, no TA or joining time will be
admis'sible.-'[he-périod of transit from one office to ancther
N such cases should, therefore. hae coverad kv ot T
o PR BAVE (8XCSLD Sasua of com-
Heuvz) at the credit of the individual.
LR individual  selected for transfer
Qrganisation of another Princip
CCOA 2ol nnmediately on
IrANSterred (o with io the stren
has heen dscided to transfer hir
hely ctiuck off from dugy),

R Y

DENsaiony

Mire to- the

al Contﬁo//er/ContrQ/,’er by the
receipt of such orders pe
gih of the office to which it
n. If the individual is absent
on lransfer, it will then be

: s'he-ref;porf.sfbilfty; of the new Principal Controlfer{Controlfer to
rEqutarise ihin individual's absence and o take such action
AL 1S considere fnecessa/y to- ensure his attendance in the
ew office. If however, the individual happens to be on
sanctioned leave at the time of receipt of order of transfer
the transfer should be effected by the ol

Principal (’.‘:f_)r'?{roI/er,/(-?omro//er frém the date following the

wUITeNt speil-of sanctioned leave. R
NOte-2 < in case of individuals
{o_join their spouses.
“aformation wray aiso pe furnished. -

{@) . MarnaiDesignation Account

. (P NamefPost held by

' mdicating the .0rg

- Government sen,
(c) Date of marriage

()~ Dage from which ‘Separated from husbandjwife.

oy oy
ity

applying for tansfer to
the following additiona/

"No. of the applicant.
husband/wife  of the applicant
anisation and also whether it js -
ice, public sector etc.

the ‘particufars in respect of the
aid down by the C.G.DA. from .
ished and those for transfers to

~ (o=

_. 7 :
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HANDIMG/TAKING OVER REPORTYS

i p Powanbency in) the
At the dmes ot conmbency in

ANC  LOWAards Joio the tevel of Group
posts © lerks anc -pwards Jgic e

charss o

. Officers/Dy. C.D.A. both in the Controller's office and Suby--

Offices, handing and taking over reports will be prepared . in

iven | ‘A’ to this chapter.”.
: i form given in Annexure A’ lapte
: %bheé Pffri;:f'__lr)neaci, _ge ”?odiﬂed or amplified by .the Principal’,

Controllers/Controllers to suit local conditions and to provide

'ifor items of work peculiar to the particular charges.

i _The distribution of Handing/Taking over Reports will pe _
las follows : -

i /Dy.- ‘ 1 Co y —Office copy - ‘ .
i B G.O./Dy.‘C.D.A.. 1 Co‘Sy—AN Section of the Main Office.
. l 1 Copy- Relieving Oﬁicer .
1 Copy—Relieved Officer
T e LT T
2. 3enior Agcounts DRSS | o - iy Sl |
Stfice D ; UG i ihe Main Oifice
i ts Copy — AN aeuu-n 0 i
g;‘;‘iz::mccoun Copy—~Group Officer

Copy — Relieving Officer
Copy —Relieved Officer
Copy— Office Copy .

]
1
1
1 .

Ottoaoadtion r ] Copy— Senior Accourts Officer Accounts/Offic er
;
;
1
1
1

" Officer/Section “Senior Accaurts
Officer {Accounts) gggz—ﬁelie‘\ang Officer
| Copy — Relieved Officer
—Office copy
g§§;~ Assistant Accounts Cfficer/
Section Officer (Accounts)
Copy—Senior Accounts Officer/ |
Accounts Officer
1 Copy —Relieving Officer -
Copy —Relieved Officer.

4. Senior Auditors/
Auditors/Clerks

R—Y

The Handing/Taking over Reports in respect of Officers

3 g
at item {1) and {2} above will be put up to the P.C.D A,

C.D:A./Joint C.D.A. by the Adminstration Seclion of the Mam -
LA LA )

ice’ information. ‘ o it
Oﬁ]ceAsf:{statwt Accounts Officer/Section Oificer (Accounts),

Accounts Section attached o, MES formytions, will, however, -

inder transfér reports- on 1L A.F.(CDA) 296 as pre;crtbed.1
g‘e;a 501 ét. seq. of MES Accountants Manual.

382. to 384.] Blank.

veyet
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BEFORE THE CENTHRAL ADMINISTRATIVE TRIBUNAL 3.
GUROHATT BENCH: : AT GURAHATT 65 Fé

D.A. No,S97/20887

Shri Prasantz Randzan Biswas.

seweraa  Applicant.

Union of Iindia & ors.
wwasneasas Respondents.

REJOINDER FILED BY THE ARPFLICANT

:i- " ..rh

i)

t a copy of the written statement has been

e}

nd the applicant has gone through

served upon the applicant
the same and undersiood the contents thereof. Save and
except the statements which are specifically admitted herein

melow  other statements made in the application zre  totally

-

demied, The statements which are not borne on  records  are

al

it

o denied and the respondents are put to  the strictess

proaf thereot,

2. That before placing the ﬁaré wise comments and
without prejudice to such parawise comments the applicant
begs +to state that the written statement filed by the
respondents iz  defective and contrary to the settled law
holding the field. The written statement have been ﬁﬁated to
he filed by the respondents whereas the respondent No.4 is a
private respondent and the learned CGS8L cannot hold the
Brief mf a2 private person against whom there are allegations
of .malafide. Apart from that the vér”ficatimn doesnat

certain  name, address and designation of the person  who

cuked | 496%3 ijil
3

1+ 0f

21
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verified it nor he has specified any author'idy—todT S0 on
bghalf af the other respondents including the Secretary to
the Govt. of India, Ministry of defence. In such an
eventuality the practice adopted by the respondents in
taking the things so casually that to while representing the
brief for Se&retary of defence is totally uncalled for and

same is required to be rejected.

3. That with regard to the statement made in para 1
of the written statement the deponent does not admit
anything contrary to the relevant records of the case. The
service conditions of defence accounts department is gquided
with bonafide excise of power.

4. - That wiéh regard to the statement made in para 2
af the written statement the deponent begs to state that
having regard to the commitment of the respondents to the
armed forces to serve the nation there is no denial to the
fact that the workings of the organisatiom reguires fair
consideration of the matters relating to posting and
transfer. Buch posting and transfer should not be at the
behest of some individual interest. Transfer and posting
orders issued in respect of Requpdent Nae.4 has been
modified in number of times only with the sole purpose to
accommodate him in his present place of posting. It is
therefore would not be ﬁroﬁer for the respondents to- say

that the impugned order of transfer has been issued in the

interest of public.

From the records it reveals that the as many as

four times the transfer orders issued to the Respondent No.

2
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4 tave been modifisd/ canceled to  accommodate him in

B

Buwahati office and this will demonstrate how the respondent
organisation has been serving the public interest.

The agpplicant had cccasions to serve various hard
stations and even he had occcasion to serve foreign country
iike Bhutan and serve in field area in 0.F. Caduslbilyy in

Silchar during the period of Bangladesh War in 1971-72.

85, That with regard to the statement made in para 3
of the writtern statement the deponent begs to state that the
czse laws cited by the respondents rather helps the case of
the applicant as the present issue cropped up from the
impugned order of transfer vitiated by malafide and same has
not  been  issued in the interest of public. The case laws

cited by the respondents are in respect of pure and simple

orders of transfer issued in the interest of public whereas
in the present case the order of transfer has been issusd
with malafide interest to accommodate the private respondent

and the official respondents have not hbeen able to

3

controvert the specific allegation and same goes unrefuted.

&. That with regard to the statemant made in para 4
of the written statement the deponent does not -admit

anyithing contrary to the relevant records of the case.

4

. That with regard to the statement made in para O
of  the written statement the deponent while denying the
contentions made therein begs to state that in terms of Sec
(g} and Bec 14 of the Administrative Tribunal Act 1988, the

jurisdiction to adiudicate the issue raised by the zpplicant

R

i

A
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lies within $he territorial jurisdictien of the Hon'ble
Tribunal and the Hon'ble Tribumal having regard o the ztand
taken by the rospondents very well entertzsin the 04 and to
zet aside the impugned order of transfer as the same has

heen vitiated with clear cut malafide.

3. That with regard to the steatement made in pars 6
of  the written statement the deponent while denying the
contentions made therein begs to state that =apart from
making statements the respondents have not been able fto show
sny records from which they can establish that the impugned
order of transfer has been issued in the interest of pubiic;
Even' the respondents have not been sble to say as  to  why
several attempts have  been made o accommodate tha

respondent No. 4 af Guuwahati.

Fe That with regard to the statement made in para 7
of the written statement the deponent while denying the
contentions made therein begs to state that wmost of the
major Army wunits / formations and Offices are located at NER
and  zs such in comparison to other regions more staff are
reguired in MER. Having A1l India Transfer liability in the
service condition does not mean  that even withoul any
Peqﬁirement an officer is to be transferred to ocutside NER
B8 3 Pﬁutin& manﬁ&f. The appliﬂant had occasions to service
various hard stations in the NER which are perhaps not the

f
better pasting than outside NER. The staztements relating to

to

showing compassion in the matter of transfer and posting
the applicant does not provide liberty to the respondents o

do illeagality in future.

L T d

L

(Arapado Largam BnnR




16, That with regard to the statement made in para 7
{a) of the written statement the deponent while denying the
contentions made therein begs to state that the respmnaents
while canceling the order of transfer issued to him to

Kalkatta , he was posted to a harder station i.e. Missamari.

1. That with regard to the statement made in para 7
(b} of the written statement the deponent while denying the
contentions made therein begs to state that the respondents
while considering his retention at Dimapur posted him to
kohima which is one of the hardest station in the country
and thereafter he was posted to Silchar which is also =z
equally hard station. It is therefore crystal clear about
the attitude of the respondents as to how they have shouwn

their compassion to the applicant in the matter of posting.

12. That with regard to ﬁhe statement made in para 8
of the written statement the deponent while denying the
contentions made therein begs to state that the tenure
prescribed o far it relates to the applicant is concerned
is % years, whereas he has only completed 2 years and &
months in the present place of posting, whereas in the feg
end of his service career he has been posted ta far away
place without talkking into consideration his health
condition. It iz noteworthy to mention here that there are
number of officers who can be posted in the place’ where the
applicant has been transferred aﬁd he can be very well

accommodated in his present place of posting tilil his

retirement.

(ricants. Rargin Browie
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13, That Qith éegard to the statement made in para 9
of the written statement the deponent while denying the
contentions made therein begs %o state that the Respondent
No. 4 was initially posted to IFA 3, Crops, located at
Dimapur, wvide H.G Office letter No AN/11/21B3/TR.254 dated
3.3.87 but he did not join and the said order was modified.
Thereafter he was posted to CDA Buwahati as Sr. A.0. and he
més entrusted with the job of IFA I Crops vide order dated
23.7.87, but he did not join and the said order was modified
again. Again on third occasion he was transferred and po;ted
to Pay and Accounts QOffice Shillong, vide order dated
14.8.67 but he did no join and the said  order was again
canceled' and lastly, he was postedlon promotion in the
office of the CDA Guwahati, through the impugned order. The
aforesaid seauence of eQentﬁ clearly indicates that within a
span of 3/4 months all three transfer orders were modified

to accommodate the private respondent.

" 14. That with regard to the statement made in para 18
of the written statement the deponent while denying the
contentions made therein begs to state that he applied for
retention at Sewak but he did not get ;ny consideration and
he was posted to Kohima subsequently which is not his choice
pace of posting. In the 2-nd occassion he  was posted to
Silchar, which was also not his choice place 6f posting and
similarly he was posted to Shillong whi&h is also not lhis
choice place of posting. From the above it is clear that

none of the aforesaid occassions he was favoured with any

such compassion what so ever by the respondents.

24
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15. That with regard to the statements made in para 11
of the written statement the deponent doesnot admit anything ’

contrary to the relevant records of the case.

16. That with regard to thé statement made in para 12
0f the written statement the deponent while denying the
contentions made therein begs to state that admittedly the
order dated ?4.11.#47 is a non-speaking order and same does
not indicate the reasaon as to why his prayer was not
considered. It is noteworthy to mention here that there is
no law of the land which prevents the respondents in passing

a speaking order.

17. That with regard to the 5tatemenf made in para 13
af the written statehent the deponent while denying the
contentions made therein begs to state that the contentions
of_the respondents towards not enclosing the circular dated
18.68.687 is totally misleading and self contradictory. The
said circular dated 1#.68.67 has been issued with the
endmrsément as “confidential” and as such it is not possible
on the part of the applicant to get hold of the same. Apart
from that it is totally wrong on the part of the respondents
to say that the policy enclosed as Annexure R/&6, to -thé
written statement is not applicable to him, as he is nat a
staff but.an officer. Clause &38 of the said policy clearly
indicates the word " the members of the department" not
ataff and the particular clause 373 denotes "person’ not
staff or officer. The respondents being a model employer
ought not to have taken such flimsy stand to side—track the
main issue raised in the 0A. Qdmittedly the case of the
applicant is covered by the clause 373 and 374 of the said
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18, That with regard fm the statement made in pavra 14
mf  the written statement the deponent while denying - the
contentions made therein Degs to state that 'taking inte
consideration the clause 373 and 374 of the Dfficial Service
Manual, the applicant is entitled to get his posting at his
Mome town  or station of his choice and  the ﬁ@spundenﬁﬁ

should have retained him at the place of posting where nis

wife iz also posted.

19. That with regard to the statement made in parsa 13
and 14 of the written statement the deponent while dering
the contentions made therein begs to state that while
admitting the fact of his posting et Bhutan, the respondent
ought not to heave made any such further comment that he was
never posted oub side NER. It is stated that the respondenis
rever during his service tenure considered his choice place
of posting rather he was posted in far more difficult areas
and it was bhecause of this attitude the applicant has come

under the protective hands of the Hon'ble Tribunal.

2. That with regard to the statement made in para 17
and 18 of the written statement the deponent while denying
the contentions macde therein begs fto state that the
respondent by side tracking the mainlissue totally avoided
to answer the guestion paused by the aspplicant towards the
reason  as to why many a time the respondent Na. 4 has been
favored and for him why in number of occasions the orders o f

transfer and posting have been cancelsd  / modified. The

favour shown by the official respondent towards the
2
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Respondent " No. 4 is zlso clear from the.fact that the said
Respondent Na. 4 has even not been troubled with filing of
separate written statement. The official respondents through
learned [ME=TS %as espoused the causé of the  private
respondent and the fact itself is a clear demonstration of
malafide and involvement of private interest in the issuance
of impugned order of transfer, which was in fact issued at

the behest of the Respondent No. 4.

Taking into ceonsideration the coverall controversy,
the applicant prays before the Hon'ble Tribunal to enforce
the respondents to place the records of the case including
the reaseon as to why the ea%lier three occasiaés the order
issued in favour of the respondent No 4 have been canceled /
modified, including the following orders;

(a) Letter No AN/11Z153/TR.254 dated J.5.47.

(b) DOffice order No AN/111/2153/TR-Z54 dated

23.7.47 and ¢
(c) HEO letter No. AN/11/2153/TR-313 dated 14.8.47.
21. That the depenent begs to state that the matter
came  up before the Hon 'ble Tribunzal on Iﬂillﬁe and. the
Hon'ble Tribunal was pleased to make some guarry relating to
the tenure of the colleagues of the applicant. In this
connecﬁidn it is stated that there arg as many as 18 such
officers who are in posting in the same station since 2083,
whereas the aplicant’'s tenure started much later 1i.e.

19.5.63 as per the statutory Pink List 2s on 1.11.67.

The applicant craves leave of the Hon'ble Tribunal

to place the said list at the time of hearing of the case.

4
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272. _ In view of the above facts and <circumstances of

the case the 0A deserves to be allowed with cost.
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VERIFICATION '
I, Gri  Prasanta Ranjan Biswas, aged about 3B
vears, son of late R.R.Biswss, presently resident af

Patharkuchi Road, Nobodoy Nagar, House No.l7, Basistha,
Guwahati-+%9, do hereby solemnly affirm and verify that the
statements made in paragraphs 7k?4}ff{u?mL§J?.ﬂﬁuni;;. are
true to my knowledge and those macde i
paragraphs R oot th 1, 20k L L., are alsé matter of
records  and  the rest are my humble submission before the
Hon'ble Tribunal. I have not suppressed any material facts
lgf the case.

1 am the applicant in the instant spplication ancl
as such well convergent with the facts and circumstances af

the rase and also competent to swear the verification.

and 1 sign on this fthe Verification on this

the %‘f"day af J";"!"&‘\!% of 2688,

Prapants W B0

Signatura.
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written submission on beheglf  of

the applicant  controverting the

issue  raiszed by the respondents in

the reply to the rejoinder.

(28
H

That & copy of the reply to the rejoinder has been

ot

served upon the applicant and the spplicant has gone through
the same  and understood the contents  thersof. Save and

gucept the statements which are specid

e

cally admitted herein

below other statements made in the reply to  the rejoinder

23

rre totally denied. The statements which are not borne  on

records  are also denied and the respondents are put to  the

B

)

shrictest proof thereof.
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Advoealé
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2. “aobs leading to filing of the 0.8, -

g

fhe applicant who is holding the post of Deputy
Controller of Defence Accounts and posted at  BSuwshati
assailing the order of transfer dated 2.11.67 as well as the
orders dated X6.11.687 refusing to accept his prayver for

retention of his gservice at Buwahatl and  the order of

relleving him from duty preferred the present 0.0.

The grounds enumerated in the Gﬁ_ara vimlatimn af
statutory provisions and mzlafide action on the part of the
respondents  at the behest of the named private respondent.
It has also been pointed out in the O/ that having Pagardltm
his age and the present zilment doesnot permit the applicant

to leave his present place of posting.

The Hen'ble Tribunal on 2%.11.687 while issuing

matice take note of the fact that in terms of the provision

o

contained in the Office Manual Part I, he is entitled to get
due congideration and the Hon'ble Tribumal by passing

interim ovder protected his service.

The Respondents in  response  to the notice
submitted written statement controverting some of the pleas
raised in the 0A8. In fact the wriltten statement  was filed
without any authority and same has been stated to be filed
on  behalf of priv;te respondents alsoc. In the sald written
statement the respondents failed to controvert the specific
aliegation of malafide. The respondents only took a limited
stand that the rule referred o 'hy the .appliaamt is

applicable $oo staff only net to the officers and the

%{W'W BrisnPud




gapplicant having all India transfer liability is reguired to

serve outside M.ELR.

Z. The applicant 'submitted a2 detaiied re joindenr
wherein he has taken the following pointed issues:-—
& The written statement submitted by the respondents
is defective and same has heen filed without any

authority.

b. The respondent Neo.4 the named private respondent
has not filed any written statement denying the

allegaticn of malafide.

e .The gservice condition all Ihdia transfer liability
daesﬁot reguire an officer to move ocutside NER as a
matter of course wherée there is no real need that to
" accommocdate and to serve a private interest"‘There are
rumber (at least 3 nos.) of IDAS Officers iﬁ NER who
served NER and who are yet to be posted out of the RNER,

through ocut their service tenure.

. Admittedly the applicant who had occasion to serve
many hard stations within NER as well as he was once
posted to  Bhutan, the allegatiom of not being

transferred out from NER is nmot correct.

e. - While referring %o malafide pointed query was

raised as to why in case of respondent No.4 the transfer
order issued earlier transferring him out from Guwahati

thrice, were canceled. : ‘

£
9]




f. The rule referred to in the O.M. part I is

applicable  to  all the officers including fthe present

4. The respondents  submitted %heir rep}yv to the
rejoinder poinfting out the fact that the rules in Office
Manwal Part-1 is not applicable in respect of the officer
and at the same time, they admitted the fact that had the
rule been applied to him, he would not have been transferred

out. The respondents indicabed some example.

The respondents aleo pointed out the fact that in
case of HRespondent No.d4 due to non availability of  wvacancy

at Bhillong he was kept at Buwahati.

Lh

That the applicant begs to state that the reply to
the redginder filed by the respondents is nothing but a
letter addresszed to Br. C.EB.5.0. which cannot be {taken

cognizance of and same is without any asuthenticabion.

I+ iz stated that Arnnexure-R/I tor the written

statement is the IDAS Rule, 2008 dealing with the method of

recruitment  but the respondents didnot place on secord  the

INAS Rules, 1958,

The Office Manual and the Rules are applicable  in
P@Epéct of officers and eﬁtablighmanﬁ of defence accounts
Deptt. which deals with the matters concerning their service
including  transfer. Mo where in the saild rule there iz any

restiriction  that same shouwldnot be make applicable to IDAS

e
nd
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officers. In fact matters concerning pay, promotion,
recruitment eboc. are being fullaweﬁ from the said manual.
There is not separate transfer policy for IDAE officers
apart from the guideline as incorporated in the (ffice
Manual Part-I and the general ggidezin@/traﬁﬁfer poliocy for
all Central Civil Service Officers are similar.

& That in response to the swample citsd by the
respondents one Bri S8.R.Dey it is stated thet said &ri
S.R.Dey, 8r. A.0. was posted to EDA, Pzatna, on promotion to

TDAS Brade before 19 months of his reftirement as there was

no vacancy to accommodats him at Guwahati sz well s in  NER

during the said point of time. In case said Mr. Dey was
reguired to be accommadated st D6, Buuwahati - as a
consequence  spome IDAE officers would have been reauired to
be posted out unjustifiedly sven ﬁrinr to completion of

their tenure.

Similariy, Zachariah, ACDA was transferved {rom
Fune ta.Shilimng on his promotion to IDAS GBrade before 17
months of his retirement and he served 29 vears in the same
atation i.e. Pune. However, in the instanit case present
spplicanmt has been transferred with his present status s
the fag end of his servicve career. The above Z2{two) officers
have Reen transferred on promotion and as such the examples

citad by the respondents does not caver their stand.

V. That the applicant begs to state that the
respoandent Ne.d4 was posted as Br. Accounts  Dfficers  under

IFaA, 3 Corps located at Dimapur with the aim that on his

+

Ancistant IFR as ths

L

promation he will be at that station a

-
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dsstt. IFA, Mr. Swaminathan was at the verge of his
completion of tenure. But the respondent No.4 with the
callusion with the official respondents managed to stay here

at Buwahati.

BSubsequently, the respondent No.4 was posted to
Shillong as Sr.Accounts Officer with the aim that on his
promotion he will be in that station as Astt. Controller as

the ACDA, Mr. Sheler of that office had got his transter

~order elsewhere but he did not carry out the same and

manéged to stay and as a consequence of that his transfer
order was canceled and lastly by the impugned transfer order
he wzs promoted to IDAS Grade and posted at Guwahati wherein
he served about 7 years within last 11 years and occupying

the Govi. accommodation w.e.f &.6.1597 continuously.

&. That the applicant begs to state that there are at
least 33 IDAS officers who have been occupying their same
affice w.e.f. 20883-34, whereas the applicant Jjoined his
present place of posting on 19.5.#85 and by now he has
completed only 2 years and 6 months of service.,
The summary of the pink Iist, the
extract of the pink list and the
preface of the Office Manual Part I
are annexed herewith and marked as

Annexure-1, 2 and 3.
9. That the applicant in suppaort of his

aforementioned categoricat stand place reliance on  the

following case laws:—

8>



In Bherao Nagurag ~VB- Stzte of HFMahavashtre & Ors.

(1989 2 5l ZED

-

It has been held by Bombay High Court thaet a transfer is
malaftide when it is made not for professed purpose, such

as in normal  course or in public or  adeinistretive

s

mterest or in  exigencies of service but  for obher
purpose, that is to zccosmodzate ancother person for

undisclosed reasons.

Iin E.P. Royvappa —VB~ State of Tamil Madu, 1974 SC 555

It has been bheld that a traznsfer made it acoommodats
gomeonie for wundisclosesd reasons has o be  fterapd a5

malafide.

Tm Dilip Eumar 8Saikiz ~V8- Bfagte of Aswsam & Opg, 24085

(47 GLT 271 a2 Honhle Bench of Gauhgti High Courd

observed 8t~ sa..0..1F the exercise of power is bDased on
axtransous congideration for achieving zn alien purpose
or  an obligue motive, it would amount to malafiﬁe and
colourable exerciszse of power Freguent fransfer, without

sufficient reason to justify such transfer cannot  be

held as bonafide. A transter is malatide when 1t is made
not  for professed purpose such as normsel oourse  or in
public or administrative interest or in the exigencies
of service but for other purpose, such a2s to accommodate

oy

nother person for undisclossd reasons. It is the basi

13
i
e

£
%

principlie of rule of law and good aﬁminiﬁtraﬁimnv that
evernn administrative action showld be just and fair. An
arder  or transfer is to satisfty the fest of Article 14
and 16 of the Constitution, otherwise the same will be
treated azs arbitrary.”

o
ot



"7. A transfer order issued as in the instant case only
to accommodate  another person and  that too without
affording any opportunity teo the perzon whose interest
is affected, cennot be said to an corder iEEUEd‘ ey

administrative exigencies.”

In Yadavindra Public Schogl Asseociation ~-V8-~ Shtate of

Punjabh & Ors. (1991 1 SCC 189 it has bheen held:-

"2, Considering that gerious allegations of malafides
have heen raised in the writ petition it was not
appropriate, in our opinion, for the High Court to rhave

gismissed the writ petition by detailed order in

i

limine and without notice. When such allegations of mala
fides are..raisad arnd the person against whom  the
allegations are made has been impleaded as a respondent,
it would be apgrmpriate to give an opporbtunity to  the
person concerned to file an affidavit and then to decide
the case on merits. Withput expressing any opinion  on
the merits of this case, we st aside the judoment of
the High Court and restore CWF Mo 16847 of 1997 %o the
file of the High Court for decision in accordance &iﬁh
law.  Penging dispossl of the writ petifion, the

appellant should not be dispossessed.

In State Bihar ~YS5- P.P.Sharma AIR 1551 5C 1240 it has

been laid down as follows:— "It is well settled law that

the person against whom mala fide or bhias was imputed

to

should be impleaded to nominee as a party respondent
the proceedings and given arn opportunity to meet those

allegations. In his/her absence no enquiry into  those

=57
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allegations wouwld be made. Otherwise it itself is
viclative of the principles of natural justice as it

amounts to condemning a person without an opportunity.”

in Cns.ﬁomjee ~-V5—- State df A.P. AIR 1964 962 the o apex
court held that Qhen, . .i.eew. In the absence of a
denial affidavit by the person against whom such
allegations are made, the court would be constrained to
zccept allegations 503 remaining - unrebutted and

unanswered on the test of probability.”

in Union of India & Ors. —Vs— S.L.8hbas AIR 1993 S0 2444

the apex court observed that Mwhile ﬁrdering the
transfer of Govt. employee, there is no doubt the
authority must keep in mind the guidelines‘issued hy the
GGovt. an the subject.

‘

Lard Denning in "The Family Story: 1981 page 174" stated

e My root relief is that the Proper role of a2 judge
is to do justice between the parties before him. If
there i any rule of law which dimpires the doing
justice, then it ﬁs the province of the judge to do all
he legitimately can to avoid that huie or evenn to change
it so as to do justice in the instant case before him.

In V.E.Mathew —-VS8- Union of India % Ors. 2007 (1) GLT

183 B eamn e According to  this court, improper
consideration of representation vicolates the provisions
of guidelines which will create indiscipline S in  the
administration in future and the employees for whom thié

policy is framed they will not be in a position to fully

a8
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believe the employer and their actions, as the reason
they themselves are not acting on their own policy in

the name Doctrine possibility.”

In State of Orissa and ors, —~VS— Bhagaban Sarangi % (0rs.

1995 (13 80C 399 it has been laid "..... se It Our

opinion, it is not correct for the Tribunal’ to have
stated that they are not prepared to accept the judgment
of the Orissa High Court in Kunja Eehari Raéh -yg8- State
of Orissa. We make it clear that the Tribunal in this
case is nonetheless a Tribunal and it is bound by the
decisian of the High Court of the State. It is incorrect
ta side-track or by pass the decission of the High

Court."

in L.8.B.P Verma -VS5— Union of India % Ors. 447,

Swamy ‘s L Digest 1996/2 it has been laid down by FPatna

Hench that—- "When the rule specifically states that
persons ghove 54 vyears will not generally be
transferred; it has to be observed, in spite of the fact
it is a guideline, as other provisions in the Manual

have statutory provision.”

4. In wview of fhe abaove it is clearly established
that the impugned Order. - = af transfer as well as the orders
dated 26.11.87 have been issued in violation of the
statutory provision and with a malafide intention which is

required to be set aside and guashed.

39
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ag such well convergendt with the facts and

the case and also compedent to . swear

af JANMAYY e cpes,
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dey hereby solemnly &
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the rest are my humble submission
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VERIFICATION

Frasants Hanjan Biswsas,

.

aged =sbout

R.R.Biswas, presently resident of

Mouse Mo, 17, Basistha
4 %

gy

Firm and v

:rify that  the

E¥E
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A

kriowledoe ardd Those made i

dre also matbter of
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before the

I have not suppressed any material facts

appilicant in the instant applicsetion and
circumstances of
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verification.
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Annexuge 17
List of Roster Staving in the same office wef. |
Nos. '
141 13.02.03
148 12.01.04
149 06.10.04
176 24.05.04
201. 01.09.04
208 23.06.03
220 21/05/04 -
- 225 16/07/04
- 228 15/07/04
231 09/11/04
233 28/06/02
244 26/05/03
245 -28/05/03
247 09/06/03
249 ¢ 30/06/03
256 17/12/03
260 02/12/03
264 28/11/03
265 22/12/03
2006 . 31/12/03
207 28/11/03
269 22/12/03
270 02/12/03
273 . 14/06/04
278 01/12/03
281 - 05/12/03
283 - 02/12/03
: 286 - 05/12/03
' 289 . 22/12/03 .
290 ‘ 28/11/03
298 ' 26/04/04
303 07/10/04
305 07/10/04
Note- , .
30% officers mentioncd in above list'are staying carlicr than this datc as they got
their promotion in the same station. Whereas Applicanis Roster No. is 276 and serving in
CDA Guwahati wef. 19/05/05 only and he is in fag end of his service life. * =
Attasted
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Government_qf india '
. o Ministry of Defence

S Controtier. General of Defenc
. ::Aud‘it»l"'_“'-:;l_FA 1:Training

B Y s it S

v

e Accounts

L AR : . te
::Administration. siAccounts a7 nUseful rinks .uSitemap.

_ November 27, 2007
admin->Pink List
.- Pink List -

i RYTI

.- CPIOs in DAD P%ﬁk iist as on @1&11“2@@7

.: Transfers/Posting2 -
Date of present Post/

_Name vear of
Allotment Appointment Date of Appointment to
. Date of Birth to the present Post
pate of Joining present .
s/shri '

(smt) N K Nerang .~ 1971 (el

08-03-48

02-08-7% '
1

{Smt.) H K Pannu i 1872
23-03-49.

16-07-72 _

(Smt.) Butbul Ghosh 1972 31-08-2007
13-04-50

16-07-72

»Promotion to the Senior Time Z
_ Scale of the Indian Defence 4 |ltsmt.) Indu Liberhan 197 31-08-2007
Accounts Service on regular basis i%‘%%"g%
principal integrated Financi

Attested - |
b \”‘5”\(?6:’r\"”“—'__w 1972 = :

Advocats |
S 1272007

:» Disciplinary Cases

.t atest Circ.:iars of CVC

- |

.: IDAS Rules. 2006

:: Other Reiated Links
financial Adviser

01-07-2007

;: S.A.S ) T '

Ccantroller Generz! of Defence

Accounts
01-G7-2007 .

Latest News

additional Controfter General of
pefence Accounts-i
31-0'8-2(307

»Prometion to the JAG of the IDAS
 onan Adhoc basis '

additional Controller General of
pefence &ccaunts-u
31-(8-2007

al Adviser,

o -
.. I T
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.76 -|iRajnish Kumar - .. . 1984 12-01-2004 Jjint
01-07-62 {Proforma For
01-01-85. - Promntion)

%77 . ||V Venugopal: w.x1984 ~12-01-2004 _{iCon

- 115-08:-57" - ' A
22:02- 85, . - .. .
EEROE. S LIRS -

b thungdim 1984 12-01-2004 ||Cos
02-02-6Q -~ - - - ommL oo (Proforma Gu
31-12-84 _ Promotion) .

e 01

75 ||[Kum. Gurot K Sondhe 1885 Awaited |47t
22-01-58 Coi
26-08-83

80 |[Mareila Anjaneyuiu 1983 11-05-2006 Jlco
01-06-60 Se
24-12-85

31 |{M A Lincoin 1983 11-03-2008  fiZs
0-"_'[11;_59 -
16-12-85

52 |[Nawal Kishore 1983 11-05-2006 |Dir
11-09-6C° (N3R)
13-12-85 o2

83 jjNavneet Verma 1983 11-03-2005 =i
30-05-60 {NBR) T

l20-11-86

17

84 ||br. G D Pungle 1985 12-05-2006 |ICo
22-:04-57 - (NBR) =
31-12-85 _

835 |[Alok Chaturvedi’ 1985 10-03-2005 |[Co
11-06-6% i
26-08-85

A

S5 |ID C S Negi 1982 11-05-2208  |int

24-12-58 2

1

o

BN
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~ & R : 136 |IKamatl Chowdhery 1991 01-02-2002 ||Advisor, Tripartite (India-
H v : : ~Hiz7-11-64 01-01-2004 ||Afghanistan-UNDP)
3 12-10-92 (SG JAG) o
. f 137 ljbr. R..S. Chavan 1991 01-02-2002 Additional Controller of Finance,
$ - #103-12-63 01-01-2004 ||Ordnance Factory Board, Kolkata
% 12-10-92 - (SG 3AG)
% - 15-02-2006 : m.
..N__ .138 livijay-Kumar - - - AT 1991 . r 18-02-2002 - . ||Additional Contreller of Defence
s :. 1102-01-66 - . o 01-01-2004 _ Accounts, Zonal Office (PD), Delhi
o . 12710:92 {SG JAG) Cantt - RN
' ' 05-05-2004
139 |iK. Ravl Kumar 1991 25-02-2002 additional Controller of Defence
07-06-64 B 01-01-2004 ||Accounts, CDA Secunderabad
20-01-92 ’ {SG JAG) additional Charge
3 IFA to Commandant Collegz of
3 Cefence Management, Secunderabad
f - ) Awaited
”‘ e e 140 |{Dev Kumar -~ 1991 01-02-2002 ||Additional Controller of Defence
: . - 01-12-65 01.0:-2004 |lAccounts, PCDA, New Deli’
- 16-09-91 (SG IAG)
- - - 03-1:-2003 i
. _ ' q . . . ;
\ 121 ||C. Zothankhumz | 199: | 13-02-2002 acginona! Contrelier of Defence '
. T 17-12-€5 01-0--206% {|Accouns, CDA, Guwahal, i
. ’ 1€-10-8 (SC 143} P
. s . v Ris 13-C2-2903 |, :
. - ol - ~ I
- - 122 ||Smt. Maushumi Rudra 1992 07-01-2003 1 Director, Department of 8 o- i
- . : Ji23-06-58 L 01-0:-2003 ||Technology, New Delnti {
12-10-82 (5C 155) i
- ' : 24-07-2006 ' i
, ) ] 143 [jrRajesh Sharma ’ 1992 07-0:-2003 Director (Ferensic Auditing}, Serous
o RN . ) ‘ 19-08-65 01-0:-2003 Fraud Investigation Office. New Delhi
LE 12-10-92 (SG 3AG) ) _ |
e _ - . 01-05-2007 |
R A R ——
- 144 |lvinod Kumar Vijay ’7 1§52 07-01~-2003 Director, Depariment of Zxpenditus “
. 27-12-67 ] 01-0:-2005 Ministry of Defence {Finance), Nev i
- - 20-09-93 (5G1AG)  ||pelhi }\‘
X i
Awaired i
145 ||Suchindra Misra 1902 || 07-01-2003 ||Deputy Secretary/ Directar, I
: 22-10-68 01-0--2005 ||Department of Disinvestment, N ﬂ

hup://cg
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19-10-82

(SG JAG)

Deihi

10-04-20006 \

146 ||Ajay Mishra . =~ ¢
20-01-65 . .~

08-01-S3 . . u.;

N

1992 r 13-01-2003

01-01-2005
(5G JAG)

|

additional Controlier of Defence 4
Accounts, PAO (ORs) Signals,
Jabalpur

07-09-64

4781 |1Smt. \_{ina:l;cgbL’_Ggp}:_;a Lo, 1992 .. 01-01-2005 Additional Integrated Financial
08-10-68+ - ~ - T (SG JAG) adviser (Central Command), Lucknow
12-10-92 - .
21-05-2007 J
148 llsanjay Kumar Singh [ 1982 09.01.2003 |[Additional Controller of Defence [’ ‘
25-06:66 01-01-2005 ||Accounts, Area Accounts Office, L
20-09-93 (SG JAG)  ||Kotkata s
. |12-01-2004
149 llsmt. Vandana Kumar r 1982 10-0:-20G3 nirector{ North-East}, Centrai Stk i
24-07-68 - 01-01-2005 |iBoard, Bangalore \
ﬂkb J 12-10-92 i J (SG IAG) |
0&-10-200¢
l 1
| 130 ‘X Ramaiah l 1992 \ 05.01-2005 ||Financial Adviser to ASD Mumbe: %E
15-05-5¢ I 03-0:-2005 i
! 20-08-S3 J - i (SC IAG® awaited i
[ 251 ||Lalico Ram 19582 ] 31-01-2C353 lncaitiona! Controtizr of Defencs i
l 15-01-35 - | p1-0:-2003 \.:xccou"»:s pCDA (CC), Lucknow fi
\ 15-01-S3 - N sswe | L
- - ! - {awaited i
! Py o
- 52 |lpadam Lal Negi i0eg2 { - 09-01-2003 ditionz1 Controlier of Defence |
“~122-11-88 . - “ 03i-0:-2003 ccounts, COA (Funds), teerus ‘.
08-01-93 | (SG IAG) ;
'Jl J 21-02-2005 '

153 |{Dhananjay Kumar 1293 t 06-11-2Q003 joint Secretary/ Director Leveai, Union !
01-02-58 01-01-2006 ||Public Service Commission, New Deihi ‘
16-12-94 (SG JAG} . I

: . J 27-10-2005 il

fls:s Jagdish Prasad Pandey 1993 || 06:11:2003 Additonal Controller of Finance & ||
10-08-63 - 01-01-2006  |lAccounts, Ordnance Factory (OFCY
20-09-93 - (5G IAG) Kanpur ,‘\

N B 18-07-2007 E

155 |jRajiv Sharma 1893 r 06-11-2003 Senior Deputy Controller General of ‘ ’

) | 01-01-2005 ||Defence Accounts (Admin), CGDA \ Pz

11272007
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25-11-72
03-09-95

pefence, New Deihi

|

Awaited
JAWBILE -

175

05-09-96

i e~ g eia —— -
n s mpinn et 74 T T R I T

11/27,2007

Harsh Valdya 1995 29-06-2006 ||oint Controller of Defence Accounts,
21-01-67 | HCDA(AF) Nagpur o

.llos-09-¢5 T ’

"1{ T S awaited J
176 {isandeep Sarkar_ . ol ~ 24-05-2004.. |jJoint Controller of Defence Accounts,
== #ih7.03-72° e - 2EEEE Mocoa (), Atlanabad T T T N
#4072 1164-09-957 0, B N o oo o I
& sl ' aaos-2006 - |
177 {pramod Kumar 1995 22-05-2004  ||Joint Controller of Finance &

i 30-12-72 accounts, AO Rifle Factory, Ishapore
04-09-95
‘ . 092-07-2007
178 1?7 Satyanarayana Murthy 1985 25-06-2008 1 Joint Controller of Defence Accounts,
10-01-63 CDA(R&D) Hyderabad
06-09-96 - - .
‘ _ i l |j17-07-2008
rT79 Dr. Ajai Kumar Pradyot [— ‘.‘.{.‘S?.S ['-29-06-4006 1 Additional Secretary, Deputaion with
l08-09-68 - B Govarnment of Uttrakhand
05-0%-96 - !
B laviaited E
189 |lAnznt Prakash r 1995 S 05.2000  |oint Concroller of Defence ACTOUnts, e
‘ 25-05-65 - . [zoA (Army) Meerut |
06-09-96 ST - W7 i
: - ‘ 28-03-2007 - i
181 |[Anii Kumar , ._ r 1996 -5.05-2008  ||Student-Officer, i
27-11:71 : ) {JAG-Adhoc) HIIM Akmedabad - \
27-08-57 ’ - T . - )
- ' 02-04-2007 - ,H_
182 t,(anv_.'aldeep Singh . 199¢ 035-07-2003 1aint Controller of Defence Accounts, o
22-09-68 - {3aG-Adhocy  llArea Accounts Office (Navy), Cochin i
08-08-97 : T
| - . . 03-07-2006 J\
1 183 liMihir Kumar 1 1995 27-06-2003 Joint Controtier of Defence Accounts h
01-04-70 (AG-Adhoc) |l(Training) & NIDFM, Pune ‘fl
08-09-97 : ‘
| B I !
184 l|amit Prasad 1996 13-06-2005 l|Addl Dy. Commissioner/ Jt. Assesser !
: \
19-05-69 (3AG-Adhoc)  |I& Collector, Municipal Corporation of
Dethi g‘
|
ki




05-08-2002

pr. 1 S. Choudhary
{JAG-Adhoc)

04-08-70

‘ 195

¥ 01-09-97

196 |[Himanshu Shanker 05-08-2002 oller of Defence Accounts, | him
- : (JAG-Adhgc) Area Accounts Office (WC), Jalandhar

53%— AT , c 05-08-2002 - 1t Contoller of Defence Accounts,

% ' (JAG-Adhoc) -{[PAO (ORS) Artiliary Nasik -

.t
q
Jt

Depuly Controller General of Defence
Accounts, CGDA New Delhi

02-09-2002

198
\ (JAG-Adhoc)

12-07-2007

Dr. Smt. Shivalli Malnotra 0z2-09-2002
Chouhan (JAG~Ad'noc)

17-09-73 - .

' 199

0, - e i

Ioint Cantr
\?CDA (NC), Jammu

) ) ) ’ lvivek B. Umap 031-10-25¢ Deputv Controiler of Financs & Bt
3. - - o 15-04:72 tccounts, CFA (Fys), Jabaiour
- U . ’ - : - - 01'09'97 t

1oint Controller of Defence ACCOUNIS,

Niraj Kumar Gayagi
Area Accounts Office, ahmedabad i

10-05-72

I
wor
'
1
|
H
i
l

¥
K i T o , Deputy Controlier of Defence .
11-U0=8 Accounts, Accounis Office, Chiet
% .- £ngineer (Project), Vartak i
L 17-08-2006 ' !
' ) Joint Controlier of Finance & H
accounts (Fys.): Accounts Office. i
Y Ordnance Clothing Factory, zi
%
&

il
AR
I T 3 L.
e B M s ve 4 g "
- .
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205 HiT. K. Jajoria ' 1997 02-12-2002 |loint Controller of Defence Accounts,
10-11-69 : (JAG-Adhoc) |Area Accounts Office {NC), Srinagar
08-09-97 ’
JL . 31-07-2006
206 |lpani Salu- =~ B - -1997 02-12-2002 Deputy General Manager (Finance),
26-01-747-" . . ' (JAG-Adhoc) ||Border Roads Project Zaranj,
“flo3z-09-97 -_ 7 S Afganistan : ¢
& s PRSI e e | EEr o s L Tmaan e T T i
= : - - 26-10-2005 . ¢
207 [lPuskal Upadhyay 1998 23-06-2003 Joint Controiter of Defence Accounts,
2 28-08-71 (JAG-Adhoc) |IPCDA (SC), Pune
% 07-09-98 -
= Awaited
% 208 llManish Tripatht 1998 53-06-2003 ||Deputy Controller General of Defence
i 06-07-70 (JAG-Adhoc)  |laccounts (EDPS), CGDA, New Delhi Pt
3 07-05-98 : - T
i « : 23-06-2003 ]
; ' 209 [{Harl Har Mishra < 1998 53-06-2003 |Joint Controlier of Defence Accounts,
5 21-01-72 ' {1IAG-Adhoc) PAC(ORs) AMC Lucknow
: 04-01-99 -
' - . 05-10-2007 . i
210 |[Smt. Anjali Eliis Shanker oo || 23-06-2003 |Doint Controller of Defence Acceunts, ‘T '
01-07-73 - (IAG-AGRDC) ! CDA Jabalpur
07-02-98 - * - :
; ) l10-07-2007
: 211 l|Sanjay Verma . r 1988 23-06-2003 Finance & Budget Officer, Unicn Public
07-12-70 ‘ ) Service Commission, New Dethi
04-01-99 W
- : - 1109-03-2006
L 212 l{Sudhir R. N. 1998 _.23-06-2003 Joint Controller of Defence Accounts, I
t o {124-04-70- - - (JAG-Adrcc) . ||PAO(ORs) ASC Supply & MT
: 05-01-89 ) ) Bangzalore
17-09-2007 I
213 l|Uma Shankar Prasad ' 1998 23-06-2003 Joint Controller of Defence Accounts,
Kushwaha (JAG-Adhoc)  |ICDA (R&D) Bangalore
. . 10-07-75 - ,
. 04-01-9S i 10-05-2005
. : 714 |[Kum. Rajalakshmi Devaraj 1998 23-06-2003 |pJoint Controller of Defence ACcounts. !
) ‘ 23-08-72 ' (JAG-Adhoc) {IPCDA New Dethi
07-09-98 \‘

%
k..
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\ Jlos-10-2007 |

23-06-2003 joint Controller of finance, Ordnance
{JACG-Adhoc) Factory Board, Kolkata

20-06-2007

Joint Controller of Defence ACCOMES,
PCDA (SWC), Jaipur

23-06-2003

23-06-2003
(JAG-Adhoc)

t Consolier of Finance &

T e

Accounts, AQ, Ordnance Factofy,

518 |Is. Parthasarathy ' A 53062003 ||Deputy Controller of Defence
- Accounts, Accounts Office {R&D)
CVRDE, Avadi

Awaited .
23-06-2003 ! efence “

Deputy Controller of B
A:-:our\::s_, CDA(Ofﬂcers), Pune

prem——

\25-05-2006 \
= Defence i‘.

\

30-06-2003  jjSeduty Controller of
I L2zounts, PAC(ORS] ACC, RS g
l_‘:'e-:underabad . .

i

e
l:2:-05-2004

c - 5-08:47 : - ' | nts, CDA(PD}, Meerut -

joeputy Controller of Defence
sccounts, JCDA (R&D), Pune -

sywaited [1

smt. Kavita Garg. L i - ll Deputy Fiananciai Adviser te Fnancia i
13-01-74 adviser to Director General Naval :
Project, Mumbai

] 24 |[Anand Agrawal
) ) 07-11-74

¢ httpi//ceda.nic.infadm/pink -huml ' . 11/27 2007
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- liawaited -k

_
'

iDeputy Controller of Defence !
iaccounts (R&D), metcaife House, i
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§ Delhi
E . .- oo : . . B . ' a8l
’ < ST 16-06-2005
b _ . |- 225 |IRajendra Pratap Singh+ . 1999 16-07-2004 {[Deputy Controfler of Defence /
- SRR L Lo : . .’,§?.’;;':r 10:08-73- v . - - o Accounts, PCDA, New Delhi |
g0 S BRI TR e 1 B
v Y - CR S i " o.)|16-07-2004 L
' ' ' = 74l 226 |ismtr Maulishree Pande M- £1999 ~ 26-07-2004 T]Deputy Controller of Defence
: Nloa-04-74 . . , Accounts, PCDA (Navy), Mumbai
*' 14-01-00 ~ o ' o :
i | . 20-06-2G06
227 Hsmt. Molly Sengupta 199S . F17-09-2004 Denuty controller of Accounts,
20-02-74 Ordnance Factory Board, Kolkata
1 04-01-00
) ) Avaited J
o ) 228 l|Smt. Nishtha Upadhyay 1999 15-07-2004 ' ||Deputy Controller of Defence //
3 < 21-07-74 Eecolnts, CDA (C), Pune
: 04-01-00 < . ’
: 13-07-220% “
i 229 ||Niranjan Kumar r 1999 r" 15.07-2004 |lAssistar: Controlier of Finance & ‘l! nira
91-11-72 ~|laczountz £Fys.), Gun Carriage !
04-01-G0 Tacrory, Jzbalpur lt_
awzitac T u
' . 230 |{Vinod Kumar 1699 [ 15-D7-2004 'Dzputy Jontroiler of Defanze -
. : 08-10-67 ) i ) (lAccounts PCOA (Westarn C_ommand),
04-01-00 o ' Chandiczr '
- . . J 37-08-2235 1
: ' - : 231 ||Basant Swarup : 1999 19.07-2004 ||Deputy Controller of Defence i
10-12-68 : : Accounzs, PCDA (R&D), New Delhi /
20-09-99 - (s
- : . " _J 09-11-2004
232 {Ismt. Simerjit Kaur 1999 11-07-2005 Deputy Controlier of Defence
25-08-71 ‘HAccounts, Area Accounts Office Pay
04-01-00 (WC), Dethi Cantt.
. Awaited
233 ] S. U. Punekar 2001 12-07-2005  ||Deputy Controiier of Finance & |
- 01-07-49 Accounts (Fys), AD, Ordnance -
28-06-02 Factory. Bhandara e
28-05-2002

11 TINNT -



L ' N B _ |los-07-2006 |
243 HKV Viswa nathan » 2002 16-06-2006 - {|Deputy Controller of Finance & N
: 08-05-33 _ accounts (Fys.) Ordnance Factory o
. \3o-06-03 - .. - Tri . S

TP : ) 244 {IM P Subramanian: S 2002 .16-06-2006 Deputy Controiler of Defence
R -5 ‘ L LE-OS‘_S,Z‘-‘..' T o o M . - - ACCOLH'ItS,‘ACCOUﬂtS Qfﬁce (NEVV)-

E - - 1|26-05-03 § - Goa + -t

. ' 26-05-2003 |

_: 16-05-2006 .

k' 245 [Iv R Seetharaman 2002 Awaited Deputy.gontrol!er of Defence.

£ ’ 09-08-47 : A accounts, CDA, Chennai

28-05-03 : \

- ' J\ ’ ' 28-05-2003

A
IR ol {} PP, Ak s ¥

Deputy Integrated Fina ncial Adviser,
174, CAFVD, Pune

16-52-200¢6

16-06-2008 .

« - || 225 ||s V Ghone ' 2002 16-06-2006
’ 16:-03-48
17-06-03

-+7 |Is B Budhatrao 2002 Deputy Controlier of Defence \
- 02-06-48 Aczounts, PCDALSC) Pune !
09-05-03 I
- ' 26-25-2003 ' i
1 _ : | l - |ie.08-2006 I
. . e — - =
. o -225 IR R Chauhan ' 2002 Deputy Integrated Financial Adviser, \ :
- _ 12-04-54 : ‘1F.-.‘; (air Force), New Delhi ‘\
02-05-03 !
" i - ‘Av:aited . ft
i 329 |[1 S Maurya ) ' 2002 16-06-2006  {{Depuly Controlier of Defence |
15-09-47 ' : - Naccounts, CDA, Jabalpur  _ . \
30-06-03 -
30:05-2003 - \
l 158-06-2006 . i
. —'——‘—'—";r——"“
" : : Avra Ghosh : 2001 19-06-2006  ||Assistant Controlier General o |\
Y , ’ 30-12-74 Dafence Accounts (EDPS), CGDA New
: 02-0G6-01 Dethi

|
[

Li ) ~ tawaited - ‘

) . =51 |[Mayank Bisht 2001 2.06.2006 |IDeputy Controller of Defence ‘i
0c-01-78 _ Accounts, JCDA (Border Roads), !

i LU TUOULIRTY NN SURNNE N Y S SRy .o ) RESey | e ’ - . ‘ 11/27’:007
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& >
“ - 18-12-01 N | Chandigarh
3 i ' o . : m
,,g - 03-09-2003
b B J 16-06-2008
E: WO 252 [[smt. Sarika Agganwal Synrem §f - 2001 16-06-2006 ||Deputy Controller of Defence
T . - 10-07-76: .0 ' LT Accounts, AO{P) Setuk, Shillong
% o foeog-ort L LT e i S
o : LT T & Awaited e .
T ‘Psmt. m‘lniksﬁrl“s_lrsl}t___‘__ S o] 22001 19-06-2006 {|Depisty ControllersufiDefence
: 7 17-03'—'7_5"'“.‘-?‘ o =TT Accounts, P_CDA"(\--!és_tern Command),
N ; 18-12-01 ’ - : Chandigarh :
16-09-2005
19-06-2006
254 {lAanil Kumar Kisan Kokate 2001 16-06-2008 Deputy Controlier of Defence
17-01-70 Accounts, PCDA New Delhi
18-12-01
) ) JAwaited oo
<. 255 |{Dr. Jayaraj Naik 2001 r16-06-2006 Deputy Integrated Financial Adviser,
‘ 25-04-73 i 26 ED, Bangaior_&;> i
- : . 02-09-01 ; = -
' ‘ - ’ { Jl _l Awaited J
: ' . [ 255 |[P M Kale 2003 (STS Adhot) ||Deputy Centrolier of Defence . oo
- 01-07-48 : accounts, CE {P), Chetzk, Bikaner
17-12-03 ' : NP
- _ 4117-12-2003 -
P- ST 257 |iH K Gaikwad 2603 (TS Adhoc) ||Desuty Centroller of finance & ‘ _
- . 01-05-49 - llaccounis, AD, HEF, Kirkes B
: . 15-12-03 i L - : S
; {iZSS Eoverdhén Nath ' r 2003 (STS Adheo) Deputy Controller of Defence
- _ 01-01-49 Accounts, Army HQRs. MGO PRC, New :
} 09-12-03 ; L - Delhi. B .
o ’ . l Awaited
_ 25¢ |[Baldev Raj r 2003 (575 Adhoc) ||Deputy Controller of Defence
H 05-05-43 Accounts, Area Accounts Office (WC),
7 02-12-03 . e pathankot
: \ 13-01-2006
'; 260 [aav Raj : 2003 (TS Adnoc) ||Deputy Controlier of Defence l _
¢ 16-10-54 Accounts, CDA (BR), Delnhi Cantt .
’ 02-12-03 ’ L
02-12-2003 g
5 hrn//eods nic in/gdm/pigk. html

11/2712007




oyt Ve e e

B

1ntegrated Sinancial Adviser, 3 BRD f
cnandigarh _ ‘
awaited
(STS Adhoc) peputy.Controller of Accounts, PCA . )
‘ ' S |\(Fys), Kotkatta ™ B .
| “Nog-os-2008 r -
(STS Adhoc) peputy Controller of Defence .
_ liAccounts, PCDA (WC) Chandigarh
awaited , o

—

|
251 HSurender Pai

12-07-55
16-12-03

-

‘HiNarsingh Dass
07-06-52 .
17-12-03

P

354 Rajesh Kumar Saroj 2003 (STS Adhoc) ||Deputy Controller of Defence \
01-01-51 gl Accounts, PCDA (P), Aliahabad v‘ ’

i 28-11-03
& -, _ , l25-11-2003 . | ]
g RN i [ 265 |[Vishamber Singh : 2003 }‘ (575 Adhoc) ||Deputy Integrated Tmandial Adviser, | _
¢ § 25-10-48% &RD & 27ED, Dethi |
: |- |l22-12-03 \ v ‘i/ )
“ | - | I _ L llz2-12-2003 (-
! S R More : r 20032 [ (sTS Adhoc) \ Deputy Control\‘fr_of Defﬁengg o “
! 02-06-53 ! _ PA:COUW:S' pAQ(ORS) RRC, Fatehgarh |
: 21-12-03 \ 1‘
! » |lz:-12-2003 N
2603 e1c Adhoc)  |[Deputy Controller of Defence A
U \ AT )] e puly Conurohzl © Tente il
|accounts, PCDA (P, Allanabag M
25-11-2003 L

.
b i CEHALE
N
[4)]
~
NER <1
‘.”.‘.Dm
o
-
e
O
i o
() i1 m
~C
_..___.-_._‘,_____—-

so03 | (57S Adnor)  ||Deputy Controlier of Defence _i

: _ asccounts, CDA(AF) New Detni \

: ) . L . \ Q,Awaited . - \L_____
: ' 1 269 |iR-Vijayakrishnan 2003 1?(STS adhoc) WEDUW Integrated Financial Adviser, “l :
07-09-49 ) ‘!FA MC {AF}, Nagpur . ‘\
22-12-03 ' : -
: . o 122-12-2003 “ N

270 2003 (STS Adhoc) } Deputy Integrated Financial Adviser, | -
" ltFa (Army HOrs-Q), New Delhi 11,
| . :
. 02-12-2003 L

272 ||R Muralidharan i 2003 (STS Adhoc)
056-12-47 1 B

O .

e
'

C M Varughese
18-09-49
02-12-03

Deputy Controller of Defence
Accounts, CDA, Chennai

Wkt e L s 1T




29-12-03 - |
29-12-2003
# 573 |[A N G K Nair i 2003 WSTS Adhoc) |[Deputy Controller of Finance & »
: 28-05-50 Accounts (Fys), CFA (Fys), Kirtkee //-"’
01-12-03 ’
- - 14-06-2004 ,
274 ||N Kannan [ 2003 (STS Adhoc) ||Deputy Controller of Finance &
: PSR : Accounts {Fys), AQ, Grey Iron
Foundry, Jabalpur:
Awaited ' )
2003 (STS Adhoc) Deputy Controller of Defence -
: Accounts, JCDA(BR), Guwahati
- e 'f
: ’ _ Awaited St
276 ||P R Biswas [ 2003 (STS Adhoc) Deputy Controller of Defence . ST
29-09-49 Accounts, CDA, Guwahati - A .
- 1{15-12-03 - PR
~jlis-05-2005 -
*
277 ||A D Meshrame-, 2003 (8TS Adhoc) Deputy Controller of Defance
14-06-48 : Accounts, PAO (ORs) J&K Rifles,
02-01-04 Jabatpur
] C _j\ . 02-01-2004 ‘
278 |IS K Rithe A 2003 (575 Adhcc) ||Deputy Controller of Defence ~
; - |lo2-05-49 1 -7 Accounts, PAD (ORs) Artaiany, iasik I
i ) J 01-12-03 ’
: - " - 01-13-2003
s 0 - |
[ 275 |[Rohtash Kumar [ 2003 (57S.Adhoc) ||Deputy Controller of Defence
30-07-47 “‘ - ‘ Accounts, COA{Funds}, Meerut
15-01-04 ‘ .
| B 01-03-2005
'E 280 {|v B Kanjale T 2003 (575 AghoC) ‘ Deputy Controlier of Finance &
£ 01-06-48 Accounts, AQ, MTPF, Ambernath
i 28-11-03.
02-02-2006
2 ) :
¢
v 281 ||Subhas Mondal [ 2003 (STS Adhot) ‘Assistant Contraller General of
i ' 12-01-51 . Defence Accounts (Admin), CGDA,
05-12-03 i New Delhi
05-12-2003 -
2582 ilp C Subramanian Deouty Controller of Defence ‘“

% bitp//cgda. nic.in/adm/pink html

\r 2003

e o

———]
=
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(5TS Adhoc) \

11/27/2007

- ;.-:\x::..:.;g,::._'; -

R




Cgdmm sidny

— 2§ —
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. \? - 17-02-52 Accounts, PAO(ORSs) (MRC),
: 01-12-03 Wellingion
01-12-2003
283 |lo P Shekhar . 2003 (STS Adhoc)  [iDeputy Integrated Financial Adviser, -
10-06-49 IFA (BR), Dethi Cantt -
02-32-03 L
“ ’ 02-12-2003 -
.284.4|D. G, Gaikwad . il -~ 2003 (STS.Adhoc) Deputy <Sontroller of Defence
& 13-32-517 7 EE Accounts: ACDA(AF), Nagpur
] 16-12-03 - - 3
¥ ; 23-01-2006 ]
3‘ 285 |{Sardari Lal 2003 (STS Adhoc) Deputy Controller of Defence
3 H 15-:03-51 ' Accounts, PCDA(NC) Jammu
2 19-12-03
.E L ; J Awaited
5 285 |[Hakim Singh "' 2003 (515 Adhoc) |[Depury Controller of Defence
75' - 01-12-47 - Accounts, CDA(PD), Meerut .
¥ < 05-12-03 ' /—/
i L___ : 05-12-2003 -
P ) ' 287 1 P.vijaya Kumar 2002 || (STS Adhoc) ]Depuw Integrated Financial Adviser,
: 16-03-54 . IFA, Eastern Naval Command, »
29-12-03 Vishakhapatnam - ) T
- ] ] . Jl..23-c:»-2ooe . , '
T 23S [|{P Vijayamohan 20C32 (375 Adhoc} HB,epu::: Cantroller of Dafence l
3 _ o 21-04-52 ‘ : ) HAccounts, CDA Secunderabac )
P _ 18-12-03 L J ‘
_ . . : Awaitzd 7 )
_ 283 UE N Roy ' 2063 (STS Adhog) Esis:ant Controlter of Finance &
H : 03-07-4%9 i T - laccounes(Fys), AQ, Orgnance Factory,
: : - 122-12-03 : . Katni T
? | o 22-12-2003
299 ||D C Hansda. 2003 (STS Adhoc)  ||Deputy Controlier of. Defence i
. 30-04-50 - Acccunts, PCDA (P), Allahabad
: 28-11-03
268-11-2003
¥ 2¢1 ||P B Pathrabe 2003 (STS Adhoc)  ||Integrated Financial Adviser (MC), ~
: 01-07:-30 ’ Magpur
: : 05-04-04
'i- Awaited i
' 292 F(alyan Singh 2003 “—i{STS Adhoc) \ DeputyController of Defence “
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12-01-51 Accounts, ZO(PD) Pathankot
02-12-G3 S
' Awaited
293 |iBarkat Ra} 2003 (STS Adhoc)  ||Deputy Controlier of Defence
_||oa-01-48 7 Accounts, AQ(Project) Deepak,
17-12-03 : ¢ Shimla :
R o T Awaited
Al 264 |[K AMathew_ ...« -rox .=2003 . . || - (STS Adhoc) . Assistant Controller of Finance &
e L " *llps-0348 7 T ' Accounts, PCA (Fys), Kolkata
= 01-01-04
= 20-01-2006
= 295 |[T M Sethumadhavan 5003 - || (S5T5 Adhoc) HDeputy Controlier of Defence
15-05-48 Accounts, CDA(Training) & National
B 26-04-04 institute of Defence Financial ™
% ) Management, Pune
i : .
pak-y .
't P - 16-01-2006
k [ _ -
3 296 ||K Vishwanathen 20403 r (STS Aghoc)  |iDeputy Controlier of Defence vist
i ) 01-05-49 Accounts, PCDA (S2), Pune
: . ; 19-04-04
- J. Awaited )
* 257 || K Lamba 2633 (573 ~ghoc) Deputy Controlier of Defence ['
- 15-01-48 Accounts, PCDA {R&D}. New Delhi ‘
B . _ |i28-03-04 i
% i ‘ J 29-03-2004 o
? . 288 |}V K vaid 2003 (STS Adhoc)  |iDeputy Integrated Financial Adviser,
- _ 08-01-4 IFA (Naval HQrs), hNew Delhi
. 256-04-04
i , .
i | 26-04-2004 ‘
¥ 299 {|samay Singh 2003 (STS Adhoc) Deputy Controlier of Defence
% - 15-08-49 Accounts, CDA{Army) Meerut :
{ 1130-04-04 -
f i __J Awaited
g 30¢ ||Raja Bhattachargee 2002 (STS Adhoc)  jiDeputy Controller of Finance &
¥ i 07-11-72 Accounts, Accounts Office, Gun and
; 02-09-02 shell Factory, Cossipore
Iy
*
: Awaited
i 301 ||Mansoor Hasan Khan 2002 (STS Adhoc)  {|Deputy Controller of Finance &
? 25-12-74 Accounts, CFA (Fys.) Dehradun
02-0%-02

11272001
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L___Jl 4“ J\Awaited ‘_]L__
302 liMs. V. Yogitha : 20C2 (575 Adnec) Deputy Controlier of Defence
04-02-78 Accounts, CDA, Chennai
02-09-02
| - 04-01-2006 )
; 303 ||Smt: Aarti Dewan Gupta 2002 (STS Adhec) |[Deputy Controller of Defence
15-03-76 23 . . Accounts,CODA, Bangalore .
02-09:0588, . o :
o= Coas W 07-10-2004 C
304 [IRoopwant Soni . 20G2 (STS Adhoc)  |jGovernment £ccounting Standards _
01-09-69 Advisory Board, Comptrolier & Auditor
02-09-02 General of India, New Delhi

Awaited

395 JiMs. Nandini prabhakar

2002 _'1 (STS Adhoc)

Deputy Controiler of Defence
Accounts, CDA, Bangalore

Anvekar
05-05-72 B
16-12-02 ‘J 07-10-2002
306 ||Dhirer<ica Pratap 2004 19-05-2005  J|Assistant Controtler of Defence
08-01-48 Accounts, FCDA(CC) Lucknow
' 18-03-05
- | ) 19-05-2003

ashok Dattatraya Kambie 22305
28-06-49 : ‘ . -
206-03-05 -

J 50-03-2005

ccounts, SCTA (Nzvy) pumbai i

‘Assistan; Ce-croller of Defence ‘
A

]ﬁwanibusan Barman - Z23Q4°
29-12:47 ) o
27-05-05 |

310

309 |lsurya Kant Das ‘ ' 2004
; 01-02-49
12-07-05 . .

vash Pal Singh
06-05-46 -
18-05-05

A R Shelar
29-08-51
20-05-05

Vls-os‘zoos

Assistant Controlier finance &

) Accounts, AQ, Small Arms Factory,
Kanpur
27-66-200°

rsiswnt Ceontroiler of Finance & ‘\

Accounts, AQ, parachute Factory,

Kanpur ‘
12-07-2003 \
Assistant Controller of Defence i
Accounts, CDA (Army) Meerut

Awaited : i

Assistant Controlier of Defence \.1'
Accounts. PAO (ORs) 58 GTC, Shitlongli

|
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